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Central Pollution Control Board, Delhi 

Consolidated Report on Compliance of Hon'blc NGT orders in the matter of OA 
No. 1038/2018 based on the news item published in 'The Asian Age' authored by 
Sanjay Kaw titled "CPCB to rank industrial units on pollution level" 
!Comprehensive Environmental Pollution Index (C.EPI) matter] 

1.0 Background: 

The Central Pollution Control Board (CPCB) formulated concept of comprehensive 
environmental pollution index (CEPI) during 2009 and evaluated CEPI score for 
identified 88 industrial areas. CEPI. a rational number ranges from 0-100 aims to 
characterize the quality of environment. The industrial clusters having CEPI scores 70 
and above arc classified as critically polluted areas (CPAs), scores between 60 and 70 are 
classified as severely polluted areas (SP/\s) and scores less than 60 are classified as other 
critically polluted areas(OPAs). Forty-three industrial clusters in 16 states were identified 
as critically polluted areas, Mol=:F&C'C imposed moratorium and directed to implement 
action plans by concerned stakeholders. Based on implementation of action plans and 
improvement in CEPI scores, the moratorium was lifted from time to time. 

Thereafter, based on representations received from State Governments and other stake 
holders. as some of the factors in the CEPI frameworks were subjective, the framework 
has been revised in 2016 with concurrence of MoEF&CC and all the SPCBs/PCC were 
directed to undertake monitoring as per the revised CEPI methodology. CPCB, also 
conducted environmental quality monitoring during Dec. 2017-March 2018 by engaging 
four laboratories in I 00 industrial clusters/areas located in 21 states across the country for 
CEPI evaluation based on the revised CEPl-2016. 

2.0 Directions of Hon'hlc NGT: 

2. J The Hon' ble NGT issued order dated 13/12/2018 in the matter of O.A. No. I 038/20 I 8, in 
view of the news item titled 'CPCB to rank industrial units on pollution levels published 
in 'The Asian Age' dated 6/12/2018. 

In the said order. the I lon'blc NGT directed the MoEF&CC/CPCB/SPCBs/PCCs as 
follow: 

(j) 



i. ·· ... We direct the SPCBs!Commillees tu finalise the time bound action plans with 
regard to identified polluted industrial clusters in accordance with the revised 
norms laid down by the CPC/3 to restore environmental quality with in norms. 
Such action plan be finalised within three monthsfrom the date ofreceipt of' copy 

(~f this order. 
ii. The action plan may thereaiter be Looked into by CPC/3 and steps taken for 

implementation so as to ensure that all the industrial clusters comply with laid 
down parameters as per the Water (Prevention & Control al Pollution) Act, 197-J 
and Air (Prevention & Control of Pollution) Act. I 981. The CPCB will be the 
Nodal agency. 

iii. CPCB will forward Assessment Report for JOO areas carried out during 2017- 
2018 to MoEF&CC before 28!02!2019for appropriate action. 

iv. CPCB may serve the copy of' the said order lo all the SPCBs and the Commillees 
who mayfi1rnish the same to the concerned Chief Secretaries. 

v. MoEF &CC may toke necessary steps on its port based on CPC B report for 100 
areas mentioned above in accordance with law. The report on the action taken by 
CPCB and MoEF&CC may beji,rnished to the Tribunal before 31/05/2019 ... ". 

2.2 In compliance to the Hon 'ble NGT order dated I 3/ 12/20 I 8 in the matter of O.A. No. 
I 038/2018, CPCB has taken actions as follow: 

1. Copy of the Hon'ble NGT order. dated 13/12/2018 regarding OA No. 1038/2018 
was served to all SPCBs/PCCs vide CPCB letter of21/12/2018, with a request to 
finalise the time bound action plans with regard to the identified polluted 
industrial clusters and also to furnish the aforesaid order to the concerned Chief 
Secretaries for necessary action and compliance. 

11. CEPI scores for all I 00 Pl As were evaluated and submitted to MoEF&CC on 
11/1/2019, although for few PIAs complete information was not provided by 
SPCBs/PCC. 

111. Subsequently, MoEF&CC requested the Principal Secretaries of the concerned 
eight States on 22/2/2019 to provide requisite additional information immediately 
to CPCB so as to complete the process of evaluating CE Pl scores. 

1v. Further, on the basis of additional information received from the concerned 
SPCBs/PCC, CPCB updated the CEPI scores and submitted the same to 
MoEF&CC on I 0/4/2019 for consideration & appropriate action. Out of the 100 
PIAs monitored across the country, 38 are critically polluted areas (CEPI score 
~70) and 31 are severely polluted areas (CEPI score ~60 &<70). 

v. A meeting was conducted by MoEF&CC with CPCB on 15/4/2019 and CPCB 
was requested to prepare a protocol to be fol lowed by the SPCBs/PCCs. 
Accordingly, CPCB prepared the protocol for improvement of environmental 
quality in the identified critically/severely PIAs as well as format for submission 



of action plan and submitted the same to MoEF&CC, vide CPCB letter dated 
17/5/2019 for consideration & appropriate action. 

v1. In compliance of the order of Hon'ble NGT, Principal Bench, New Delhi, dated 
I 3/12/2018, in OA No. I 038/20 I 8, CPCB has submitted a report on the action 
taken to the Hon'ble NGT on 30/05/2019. 

v11. MoFF&CC. vide OM dated 4/6/2019 communicated their observations and 
requested to revise the protocol & share with States/UTs. Accordingly, a revised 
protocol was forwarded to MoEF&CC with the request to take appropriate 
action/decision on CEPI scores and to issue necessary direction/instructions to all 
the concerned SPCBs/PCCs for submitting the action plans for the identified 
critically/severely polluted industrial areas, vide CPCB letter dated 19/6/2019. 

v111. MoEF&CC was again requested to take appropriate action/decision on CEPI 
scores or I 00 PIJ\s and to issue necessary direction/instructions to all the 
concerned SPCBs/PCCs for submitting action plans for the identified 
critically/severely polluted industrial areas, vidc CPCB letter dated 26/6/2019. 

2.3 Based on submissions of action taken report and CEPI report of CPCB, Hon'ble NGT 
issued order on 10/7/2019 in the matterofO.A No. 1038/2018, as follow: 

i. · ... CPCB in coordination with all Stale PCBslf>CCs to take steps in exercise of 
statutory powers lo prohibit operation of polluting activities in the CPAs and 
SPAs within three months andfurnish compliance report to the Tribunal. 

11. C PCB i11 coordination 111i1 h I he State PC Bs may make assessment of 
compensation lo be recoveredfrmn the polluting unitsfor the period of last .five 
years. taking into account the cos/ ol restoration and cost of damage to public 
health and environment and the deterrence element. 

Interim F.11J1iron111enral Compensation he recovered at the scale adopted by the 
Tribunal in Clise of Vapi industrial area 

a. large Scale Industries Rs. One Crore each 
b. Medium Scale Industries- Rs. Fifiy lakhs each 
c. Small Scale Industries- Rs. Twenty-Five lakhs each 

iii. No further industrial activities or expansion be allowed with regard lo red and 
orange catego,y units rill the said P!As are brought within the prescribed 
parameters or rill canying capacity of area is assessed and new units or 
expansion isfound viable having regard to the carrying capacity of the area and 
environmental norms. 

,v. CPCB with the assistance o/SPCB/P('Cs or other experts. lo compile information 
with regard to polluted industrial areas based on water pollution norms 
separately, air pollution norms seporately and other pollution norm separately 



and notify such information on public domain within three months. On completing 
this exercise, action against identified individual po!/ulers may be initiated on the 
same pallern as above. 

v. CPCB will be al libertv lo hove an appropriate pone/ of Experts lo augment its 
capacity, in case of the available man power is found to be inadequate to execute 
the above order and for this purpose utilise the environment [unds available under 
the Environmental Compensation Head ... '. 

2.4 CPCB filed an Interim Application (IA) on 9/8/2019 with a request to reconsider the 
relevant directions in the order dated of I 0/7/2019 in the matter of O.A. No. I 038/2018. 
MoEF&CC also filed a review Application No. 44/2019 in O.A No. 1038/2018. 

2.5 The Hon 'ble NGT issued the order on 23/8/20 I 9 after due consideration of the submissions 
of MoEF&CC and CPCB as below: 

1. ' ... Prohibiting the polluting activity. 1111t10t111g prosecution and assessing & 
recovering compensation has lo be taken only against the non-complying Red & 
Orange category industries. ff any unit is co1nplainl with the norms, such unit is not 

affected. 

ii. There is no absolute bar for estuhlishmentlexpunsion of Red and Orange category 
industries in the CPAs!SPAs. being set up if they ore_fi)l{nd lo be viable. 

iii. The MoEF &CC can .forthwith devise an appropriate mechanism to ensure that new 
legitimate activity or expansion can take place after due precaulions are taken in 
the areas in question by Red and Orange category cfunits ... ·. 

2.6 In compliance of Hon'ble NGT Order dated 23/08/2019. CPCB has taken following 

actions: 

1. CPCB requested MoEF&CC, vide letter dated 9/9/2019 seeking advice to share the 
CEPI report with SPCBs and on 13/9/2019 for framing mechanism for 
establishment and expansion of legitimate activity to comply Hon'ble NGT order. 

11. CPCB compiled the CEPI information based on air pollution norms separately, 
water pollution norms separately and land pollution norms separately and submitted 
for consideration and appropriate action by MoEF&CC vide CPCB letter dated 

17.9.2019. 

111. It was also requested to SPCBs on 23.9.2019 to ensure that environmental 
surveillance mechanism is in place and steps are taken against the activities not 
complying with prescribed norms. 

1v. MoEF&CC vide letter dated 9/10/2019 asked CPCB to hold a consultation meeting 
with stakeholders to finalize mechanism. Accordingly, a meeting was organized 



with concerned stakeholders to discuss draft mechanism prepared by MoEF&CC 
for environmental management of critically polluted areas (CPAs) and severely 
polluted areas (SPAs) and consideration of projects listed in Red and Orange 
categories in those areas. The minutes of the meeting along with mechanism 
evolved after consultation with stakeholders was sent to MoEF&CC vide letter 
dated I 8/ I 0/20 19 for necessary action. 

v. MoEF&CC vide letter dated 24/ I 0/2019 asked CPCB to share the mechanism 
with the State/UT Govts and SPCl3s/PCCs for implementation. Accordingly, 
CPCB vide letter dated 25/ I 0/2019 communicated the mechanism to the 
concerned the State/UT Govts and SPCBs/PCCs for necessary action. 

2.7 The Hon'ble NGT in order dated 14/11/2019 directed further as follow: 

,. · ... The Tribunal has thus nu option except to reiterate that meaningful action has 
to be taken by the State PCBslPCCs as already directed and action taken report 
furnished showing the number of identified polluters in polluted industrial areas 
mentioned above. the extent o/ closure of polluting activities, the extent of 
environmental compensation recovered. the cost of restoration of damage for the 
environment of the said areas, otherwise there will be no meaningful 
environmental governance. 

ii. Such action taken reports strictly in terms of law and order of this Tribunal 
referred to above may befurnished by the State PCBs/PCCs on or before 31.01. 
2020 ... 

iii. The ('PCB may a/.1(} revise its mechanism/or expansion and new activities by red 
and orange category of industries in critically/severely polluted areas consistent 
with the spirit o/ earlier orders of this tribunal and principles of environmental 
law lo bring down the pollution load and ensure that activities do notfurther add 
to such load 

2.8 The Honb!e NGT directed CPCI~ in the corrected order dated 19.11.2019 to provide 
assessment reports to the concerned SPCBs/PCCs for necessary action. 

2.9 In the view of above directions, CPCB has taken following actions: 

1. CPCB, vidc letter dated 19/11/2019 (Annexure-I) requested all the concerned 
PCBs/PCCs to comply with the orders and to provide information on list of 
industries prohibited due to non-comp I iance and detai Is of environmental 
compensation levied in prescribed format so as to submit to Hon'ble NGT 



11. CPCB vide letter dated 29.11.2019 (Annexure-H) has provided the CEPI 
calculation sheets and monitoring data to the concerned SPCHs/PCCs. 

111. CPCB vide letter 30.12.2019 (Annexure-Il l) again requested all the concerned 
SPCBs to submit the Action Plans for improvement of environmental quality 
including the demarcated boundaries of CPAs/SPAs. 

1v. A meeting through video conferencing was conducted on 7.1.2020 with all the 
concerned SPCBs/PCC highlighting the directions of Hon'ble NGT and to 
expedite submissions of the reports on or before 31/1/2020. A copy of minutes of 
meeting is given at Annexure-lV. 

v. CPCB revised the mechanism evolved by MoEF&CC for allowing new projects 
/expansion of Red and Orange category of industries in CPAs/SPAs and the same 
has been communicated to MoEF&CC for consideration and approval, vide letter 
dated 4/2/2020. 

v1. CPCB approved action plans for 30 CPAs/SPAs furnished by 10 SPCBs (namely 
Assam, Bihar, Maharashtra, Himachal Pradesh. Punjab, Uttarakhand, Andhra 
Pradesh, Tamil Nadu, Telangana and Karnataka) on 28/04/2020. 

In the meantime, Chhatisgarh (on 11.03.2020) Gujarat (on 28.06.2020) and 
Madhya Pradesh (on 15/07/2020) have provided action plans of 10 CPAs/SPAs 
pertaining to their states to CPCB which are under consideration. The remaining 
07 SPCBs/PCCs (namely. Delhi. Haryana. Jharkhand. Odisha, Rajasthan, Uttar 
Pradesh (except for Mathura) and West Bengal) were also reminded on 
21/07/2020 for furnishing action plans (Annexu rc-V). 

v11. Among the 100 Pl As identified for CEPI evaluation. 38 Pl As are categorized as 
critically polluted areas (CPAs) and 31 PIAs are categorized as severely polluted 
areas (SPAs) located in 20 States/UTs. 

All 20 SPCBs (namely Assam. Bihar, Odisha . .lharkhand. West Bengal, Gujarat 
Maharashtra, Delhi, Haryana, Himachal Pradesh, Punjab, Uttar Pradesh. 
Uttarakhand, Andhra Pradesh, Karnataka, Tamil Nadu , Telangana, Chhattisgarh 
Madhya Pradesh, Rajasthan) have provided the information on number of non­ 
complying industries/activities, closure directions issued, environmental 
compensation levied for non-compliance in last 5 years and environmental 

compensation recovered. 

v111. CPCB tabulated the information provided by SPCHs/PCCs regarding details of 
non-complying industries/activities, closure directions issued, environmental 
compensation levied for non-compliance in last 5 years and environmental 
compensation (EC) recovered and same is provided at Annexure-Vl- 



.. 

As per the data received from 20 SPCBs/PCCs, there are total 504 7 non­ 
complying industries/activities. out of which 2357 non-complying 
industries/activities have been issued closure directions. The incidences of 
violation by construction activities, stubble burning etc., have also been included 
by few SPCBs in the non-complying industries/activities. Further 6457 no. of 
industries/activities have been reported non-complying with environmental 
standards in last 5 years and EC of Rs. 62.696.84 lakh have been imposed on 
them. 

2.10 The Hon'ble NGT orders dated 10.07.2019 and 14.11.2019 in OA No. 1038/2018 were 
challenged by the Chamber of Small Industry Associations before the Hon'ble Supreme 
Court of India by Civil Appeal Diary No(s). 8478/2020. The Hon'ble Supreme Court of 
India vide its order dated 18.03.2020 (Anncxure-VH) has directed the following: 

'In the meantime. there shall be stay of" operation of the impugned orders 
dated 10.07.2019 and t i] l.2019 passed by National Green Tribunal 
Principle Bench. Ne111 Delhi· 
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'II •1 '11 ,I' 

I p f I "'I 'q i1l1 ! 

( 'l'l 'WIPC'-VlliCl•:J>l/MiT < lrdcrWl i cJ 

To 

The Member Secretary 
(List as provided) 

Suh: Compliance of l lurib!c NCT Order dated 14.11.2019 in the matter of 0.A. 
I (i.,8/20 I Q.n•~. 

Sir, 

I Ion 1bl~ NGT Matter 

Dated: \ 9. 11.20 I CJ 

With reference l,> l Ionhlc NGT(\lll) order or 14.1 l.201<J in the matter or 01\. No. 
I O.UV:O I :-i, p kasv Ii 11d cm: 11 •SL'd c11py o 1· on.er ci!' I lun 'bk ,'!( l!' l Pl~) Ior in formation 

and L·n111p]1;111LT. 

The details ui' action tukcr: report includinu no. ul' identifier] polluters in polluted 
industrial areas, the extent ofclosure uf'polluting activities, thL· extent olcnvironrnental 
compensation recovered and cost or rcstnratinn or damage tu the environment o!' 
Cl'·\.'SP;\ m:1:, bl' prn\·iclt-d;, per !'mnwt i\ and ll 011 or he lore 31.1.20:1.0. 

Yourx iauhfully, 

('/· l-· 
(l'.l~. Gupta) 

r\l) & l Ji v l lc:u], !l'C-VI I 
Encl: _1\s above 

Copy to: 

I. lhc l<c;,'.il~llal I )ircctm,1lc, Cl'l'll 
(I.isl cucloscd) 

.. , Sl1ri Sundccp 
Scientist · 1:· 
('I' Div1si,111 
vlinixuy c·,J' l-n viu nuucnt, 1:,m·st 8.: 
Cl imat: . .' ( 'ha.igc 
lndiru l'ary:l'::1r:111 ljii,:, :111. 
:\ligani . .l,11 Hagh Euad, 
Ne\\' I k l\1 i I I ()O(J~ 

: Tl> inicruc! with Sl'C'lls i11 the matter & 
vusun: l:01npli:i11cL: uf 111111 'hie NC il 
order 

C/ [. (P.K. Gupta) 

I' 
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List of SPCBs/l'CC 

1. 'I'hc Mcmlll:r Secrdary, 
i larynna Sl.1k l'(lllulion Control l'lll,1rd 
c::1 ·1, Sector -- 6, 
l',111d1kub (I lary,111a) 

:t The Member Secret.try 
Chha t lisgMii l-nvi ronmcnt C. 'onst:rv;t l1< >11 
llnard 
l'dJ'}'.J\'ilS 15hav,111, North llloch. Scl'lor--l'J, 
Naya Raipur (l .C.) - -19~!J02. 

'i. The Mombcr SvlTl'i,1ry, 
Ultar l'rndcsh l't,llutil111 Control Bo.ud 
TC-12.V, Vihhuthi Khand. 
Crnnti N..igar, 
I .ucknow 226lll 0, L !.I'. 

7. Tlw Member S,·nL·L11·y, 
Delhi Pollution Clrnlr,1I Cum111i:lL'l' 
-I'" Flllor, !Sil I' lh1ildi1l);, 
Kashrniri Cc1k, 
New l)l'ihi--11()lJ(lf, 

l) Till' Mcrnlx:r ~;,•crl't,1 r_v. 
l~c1jaslh,t11 l'olluuon l-l,ittrnl llo,1n.l 
/\-<1, l nst il utiuna l ,\r('.t, Jlt;tl.111c1 !)1ll>11gri, 
Jaipur-'.1ll:! (l[l:f, 
R,1jc1sth,111 

·1 ·1. Tlu- Member Scne!My, 
K.irnc1l,1L1 Stctll: :'ullulion C:011trnl Bl>,1rd 
..J,11,& ')•h l-loor, l 'arrsu ra Bh.tw.ir1, 
;--Jll. 49, Church Sln·d. 
13,mg.ilon: - ~60 (}()1, 
Karnataka 

13. The Member Sl'l:n:l,uv, 
T,1111il l\:.idu Pollution Ccmlrnl 1;l1,1rd, 
N(). 7(J, Muunl S.:il,11, 
Cui11dy, 
Chen nc1 j .. hllU U'.',2 

l~. The l\,Icmbcr SL•crdary, 
Cuj;ir.it l'ollutiu11 Conl rol !)(1,1rd 
S,:t:lor HJ--1\, C,111dlti N<11~,11' :~1-;:io,H, 
Cujara: 

') The Member St.!nl'lary, 
H. I'. Sla lc l.nviroumcnl Prou-ctiun & 
Pollution Control Hmird 
I Jim L:lk1w,m, l'h;1Sl'-lll, 
Shiml.-i- lTI llO'l, I li1t1,ll'h,1I ['rndl'sh 

-1. 'i'hl.' !'vlc:nl''.L'I' SL'cn:tary, 
l'unj,tb l'ullutic>11 Control Board 
V,11,w,11';111 bh,1vv<in, Nabha Road, 
l'i1liala 1-1'/lllll, ['unj<1b 

(,. T!tc ML·inh·r SL·,Tel;iry, 
Ut1:1rc1h.l1,1nd finvironnwnl l'rotedion &· 
J'ol!ulill11 Co11lrt1I 131urd 
21)/20, Ncmi l{Dad, 
J )t·hr;1du11, Utt,1r;ikh:1nd 

8. Tltc Mernl:er St:nl'l,Hy, 
/VL1dhy,1 [' ·,1Lksh l'Pllulion Crn1tn1! lloard 
l'.Hyav,tr.111 l\1ris,ll',l(--5, ;\rLTil Clllo11y, 
lll1oi1a I 4(1::i(J'I 6, 
rv!.1d hva I '~c1dl'sh 

!()_ ., hL' ! k111l"L'I' <.;l'Ci'l'l,11')', 

,1\ndhr,1 l'r,1dl'sh l'ollulion Control Board, 
l'.1ry,Jv,l!';i11 lik1w,rn, 1\-111, Industrial 
hL.tlt·, S;111c1lh .''1,tg;ir, ! lyd,•rl..,,1haJ - ~i()(l 

tlll'i, J\mll·r.i l'r,1,h·sh 

L~. ·rh: Mernh·r Sl'nl'l,.11·y, 
Kl'rc1b Sl:tll' i'ollution Conlrnl lk,<1rd 
l'l:11THHJdU Jn., l';.1ll,1rn l'.1la('e, 
Triv;indru111 t'i1):i(HH, 
Kvr,.11.i 

I ,i, Tlw ivll'm lil·r c;l 'l:reta ry .. 
Tt·l.1rn•,111.-; St,lll' l\1ll11lit111 Control lloMd ,, 
,\.:\, lnduslric1I l·:st.ilc, 
~~.111,1th N,11•,<1r, 
I lyder,1h,1<l 

I (1. The Mcrnl>er S,·t-rcl<try, 
ivlah,trc1shlr,t l'cillution Conlrul llo,1rd, 
K,1lp:1l;iru l't1inls, :·\ 1llh flrn,rs, l )pp C:i11(' 
l'laill'l, Sitll1 Circle Sitm (E), 
Mullll.1c1i-4lHl tP:Z 



i7. Tlu : Member Sl•,-r c•l,1r , 
Iharkhand SL.1le :'ullulirn , C:ot ilrn l ll11;ml 
TA l)uilding, 111·'.C, 
1 '.U. I )ht.irw.i, 
Ranchi - /Ul lllJ1I 

·1:i. The Member St•nt'l;1rv, 
I'ollution Co11trlll ll(l<1rd Ass.un 
Manir.un Dr-w.m l,d, Auurud ha. l~.1i!l,·.iv 
C(Jl,my, ll.rn11mim.1id.1111, C .uw.ih.u i. 
/\ss,11 n-- '781 (l:~ I 

IS. Tl1l' Mcmlx-r Secretary, 
Wl'sl lknf,,.il Pollution Control board 
!'.1ribcsh l\11,1w111, 1().;\, Biol.'!, LJ\, 
Sl.'d11r 111, S,dl I . .ikc C'i t v, 
Kolkaln - 7()() ()•)! 

2() Tlu- Mc-mbcr Sc•1.:ret.1ry 
l:lih;1r St.it(• Pollution Control Board 
l'nrivr-sh Bli;1wt111, l'lut No. NS-13/2 
l'.1Ll1pulr;1 h ul uxl ri»] /\rt:,t, 
l'atliputr.i, l'..1tna(Bihar)-800 ll2'.'\ 

:)'1. The Member Sccrct.uv 
Stall' Pollution Cm1l.rnl lfo<1ni, Odisli.i, 
!'Mil l'Sli l\11;11v.ill, 1\/ I IS, 
Nil.ik.u ith., N,1g.ir, LJ11il \'111, 
llhub,111l'sl11v;ir .. 7'il()']2, (\lish,1 

lo 



List of Regional l)ircctor,1lt•, Cl'Cl l: 

1. The Regional !)in:ctor. 
Regional 1 )ircc\uralc (1-:ast ), 
Central Pollution C'nntnil l!nard 
Snuthcnd Conclave, lllock 50:1., 
51h & (1111 Flnors, 
1 S8~ Rajda11ga Main Road, 
Kulkata-700107 (\Vest lkng,tl) 

2. The Region,1I Director, 
Rq_;ional !)in.:ctoratc.: (West), 
Central Pollution Control !Joard 
Purivcsh Bhawan. 
Opp. vx«: Wurd Officc No. I U. 
Sub ha npura, 
Vadodara-3'l002l (( iujar:.il) 

3. 'lhc Regional Director. 
Regional I) ircctoratc (North). 
( ·cntral Pollution Contro! Hoard 
Grouncl 1--loor, PICLP Bhawan. 
Vibhuti Khand. ( iomti Nagar, 
1,ucknow-22hll!O (ll.11.) 

4. The Rq:ional Director, 
R1.:gional l)in.:cturatc (South). 
Central l'ollutio11 ( ·untrnl Board 
l st &. 211d 1:1uors. '.'fr;;1rga l{ha\·a11. 
;\-\lh1L'k. Th1111m,11;1h vtuin Road. 
7ih D ( 'ross. Shivan,1gar, 
(Upp. Pushpa11jali Theatre) 
lkngaluru-'>(10010 (Kamaiaka) 

5. Tlic Rcgic1nal I )in.:ctor, 
Regional Dire ·toratc (Cc111.:·:il ). 
Central l'u1\t1liti11 ( \111tr,1l l3t1:1rd. 
l'd Floor, Sahkar l~haw,u1, 
North TT Nagar. 
Bhopal-4(12!lll3 (\'vi.I'.) 

(1. The Region,\\ Director. 
Rcgionul l)ircclt1r:1tc ( Nortl1-l;.,1sl). 
Central l'olluti,in Contrnl 13oard 
"TlHvl-Sl IZ", I .owcr Moti11agar, 
Near Iirc 13rigadt.: I l.C)., 
Shillong- 7•>3ll l 4 ( Vkghalava) 

: To interact with SPCns in the mar.er &. ensure 
Cllillpliam:e oll l1q1'hlc N(iT order 

Tu interact with SI'( 'lb in the matter & ensure 
compliuncc of 111111 'bk Nt iT onlcr 

: Tl, interact witl1 Sl'Cl~s in the rnul!cr & cnsuri.: 
curnpliancc n!' 111111 'hlc NGT urder 

Tu intL'r:1ct with Sl'l'lJs in the rnallcr & i..:nsure 
urn1plia11cc nl· I lu11 "bk \lCiT order 

: 'l'n interact with Sl'CBs in the matter & ensure 
complianc,: 01· l lon'blc :\CiT 1irlkr 

Tll interact with ~PCHs in the matter & ensure 
compliance o!' i llln'bk NCil llnkr 

I I 



Format-A 
Status of prohibition/closure of non-complying activity in Red and Orange category Industries in Severely & Critically 
polluted irrdustrial areas 

Name of SPCBjPCC: 

I II 
SL :'•,arne of 
Xo. the 

In d uvtri a l 

III 

.. 1re,1 

Type of Industrial area 
(Severely 

po llutcd/Cri tically 
Polluted) 

In dustr ial Sea le nf 
Category Operation 

IV V VI VII 
Total :\o. \:o. of 

of Iridustri cs not- 
lnd.ustries complving with 

En virorimen ta! 
st and ards 

IX 
Attach a 

separate sheet 
with list of 
industries to 
whom closure 
order issued 

1. 
., _. 
i\CG 5::1.aU 

vm 
\: o. of 

Industries 
closed down 
based on 
closure 

direction issued 

-------- ---·· ------------------------------------ 
;\1ediurn 
:..arge 

Orange ~:-na!l 
\~r:ci:urn 
~2r:;e 

Other CETI.., ------ f'olb!:ing _:_T.::::S~D:_:F _ 
Activities Other-s 

., 
1 Reti Sc,all 

\·1cdi'...:.:·~ 
Lar&_e 

C>rat:ge ::,::-iall 

\-1ediun: 
· Large 

' Other CETP , 
l·'l,Jluimg TSDF ' 
Activities Others 

ef" 

- N 
------------- 



.!> 

Format-B 

Status of Environmental Comp~nsation recovered as per Ho nbl e ;'\;GT Order in Critically/Severely Polluted Industrial 

Areas 

Name of SPCB/PCC: 

II IlT I\' V 

SI. ! >:ame of Type of Industrial area In du str i al Scale of 

:\' o. the (Critical Ly/Severely Cateuorv Operation 
0 . 

f:1Custrial Polluted Areas) 

area 

VI Vll Vlll IX 
-- 

Total ~o. of No. of Total amount of Total amount of 

Industries Industries :\'on- Environmental Environmental 

complying with compensation Compensation 
Enviromnental imposed in received in 

standards in Lakhs Lakh;; 

last 5 _years 

Re·,: Smail ------'----- :V [ e di um 
Large 

C>ro;-ir:,~ ' Small 
\iedi;irn 
Large 

Other CETP - ~:::;:::;------------------------- 
p ( 1 ! b :i ~ T ' TSDF -------------· 
ac:i,Ti::ies ' Others 

-------· ------- 
--i--··-· 

Note: 1. 

' 
Separate list of industries to whom Environmental Compensation with amount imposed and received may be provided 
Cost of restoration of the damage t,, the environment of each CPA/SPA may be provided 

- LN 



ANNEXURS- l[ 

I '11,IJ,1 l H U,,f 1 \ 1 H 

Cl'CB: I PC-VJ I/CEP JiNCiT Orcleri20I9 

Hon'hlc NGT Matter 

Dated: 29.11.2019 

To 

The Member xccreuuv 
ti i~r as provided) 

Suh: Compliance of Honblc NGT Order dated 14.11.2019 (corrected on I 9.11.2019) in 
the matter ofO.A. 10J8/2018-rcg. 

Sir. 

\\'itli reference 11 i I Jun 'hie N( iT( f'l3) order or 1-1.1 l.2ll I l) i 11 the mailer of U/\. No. I OJ8/2018, 
cnrrn·1ecl 011 I 1>. 11.20 I 1.I. ( 'l'l'll h;1~ Ileen d1rl'l'll'd to pnivitk 11s asscssmcn: reports on lite 
subjects ((·,.Pl) tu tile concerned SI'( 'lh/l'CC\. 

Accordingly. please !ind enclosed the details of CEPI score including criteria pollutants. list of 
industrial ureas of each I'IAs and CEPI dat:1 sheet. The environmental quality monitoring data 
will hl' ,,:11l by e-mail. 

Yours Iaithtully, 

v"'--J . 
( Prasf1-:;-;;; (;rgava) 

Member Secretary 
Encl: /\s above 

( 'npy to: 

I. 'lhr Joint Sccrct.uv 
Cl' l.)1,·1~iu11 (\.V;1tcr l'ollu11u11J 
Mmistrv ut' hwirnrn11.:·n1, Forest & 
Climate Change 
lndiru Paryavnran Bhavun, 
Aligunj, Jor lbgl1 Road. 
New lklhi-11 O!l()J 

') The l{cgio1wl Directorate. ( 'l'(.'13 
r l.ixt end -scd 1 

: Fur !'ullmv up. please 

if • I II I 'I I 'I I 111 I' I 

J 



List of SPCBs/PCC 

I. The Member St•cretarv, 
I larvana State l'ollution Control Board 
C-11, Sector - 6, 
Panchkul.i (I Iarvana) 

:t Tlw Member St.:1.:rd.1ry 
Chhattisgarh L11viw11tnl:nt 
Cunservalinn lfoard 
Paryavas Bhavan. North Block Sector­ 
] 9, Naya Raipur (C.G.) - 492002. 

'i, n,e Member Scxrd,uy, 
Uttar !'radcsh f\)llutiun Control 13uard 
TC 12\1, Vibhuth: Khancl, 
Crnr,ti Nct).;clr, 

Lucknow 2211010, U.I'. 

7. The Member Sccrctarv, 
Delhi Pollution Control C:onrn,iltce 
4'" Floor, ISBT lluildin~, 
Kashmiri Cate. 
:'Jew Ddhi-1 HlOOl1 

LJ. The Member Sccrl'tarv, 
Rajc1sth,111 Pollutiun Cnntnd Board 
A-·l. Institutional Arca, 
[halana DD1.inp,ri, J"ipur-30:2 00-1, 
l{ajasthan 

Tl. 'lh« t\.'h•mber ~l'C:Tt'LH\', 
K:1m,1t,1kc1 St,,tc !'i,llutit>n Control Ko.ird 
411,& 5,1, Floor, l\1ris.ir,1 bh.iw.m. 
1'-i,1. 4'l. Church Strel'l, 
l.lanbalt1re - Sb!) 001, 
Karnataka 

13. The Member sl'CJ'L'l.lf\", 
Iamil i\!c1du l'ollutiun Control l·k1<1rd, 
No. 7(J, !\fount S.1l.1i, 
Guindy, 
Chennai- 6ll0 032 

·15_ The Member Sc,·ret.,ry, 
Gujarat l'ulluti(111 Control Bu,ml 
Sector I 0-;\, Candh1 N,1_g,H ~'\8204:,, 
Cujc1r<1t 

'1 The Member Secretary, 
11. I-'. State Environment Protection & 
Pollution Control Board 
l liin Bhawan. Phase-Ill, 
Shi mln-l Tl (Hlli, 1-1 imachal Pradesh 

•i. The Member Sc,TL.'l,ny, 
l'unjrb Pnllution Cu11lrol Bt1.ud 
V,1tavaran bh,1w,1.11, Nabha l~uad, 
P,1liala H7001, l'unjnb 

b. The Member Seuda1)', 
Lltt;1r;1kh,rnd lnvirunnwnt Pn,tectit•n & 
J\1lluti,111 C(lnln•I 1-\o.ird 
2LJ/ 20, NL:mi I~, ,,1d, 
Dehrad un, UtL;ira kh,ind 

~- The M1.imbt·r Sccretarv, 
Mad hy,1 Pradesh Poll u liLm Control 13,1,1rd 
l\iryavMi.lll l'.1risM. E-'i, t\r,~r,1 Colony, 
l3hupal 463016, 
M,1dhya Pr,1desh 

11). The Membvr Sccn:t:,ry, 
Andhra l"r,1dcsh \'ollution Co11trnl Board, 
Parvavar,111 l'lhavv,rn, 1\-lll, 
Industrial [stc,k, S,uiath Nag.ir, 
I !yd,•rbalx,Li - ",()l) om, 1\ndhr.1 Prc1dc;;h 

·1 ::>.. ThL' t\-·lembC'r Scnd,HY, 
K,:r,1lc1 Stall' l-\,lluli,,n Cu11trnl llt,cHd 
Pl,1111rn1du _Jn., !';1ttnrn l\11,Kt.:, 
Trivc111drum 6951)04, 
Kcrc1l,1 

'l-1. Tht: Mt:mbl'r :-il'c:rl'l,Hy, 
T,:l,mi:;,111:1 Stale l\,lluti,111 Cnntrnl Bunrd 

1\-l, lndustric1l Est:1\C, 
S,in,1th Nagar. 
Hvderab.id 

111. The Mcrnl1L'r Scudary, 
l'vlah,1r,1shlr,1 !'c,llutirn1 l"l•ntrol Rucircl, 
K,1lp;1tcHU Pn!ntc;, l-4lh f!Ol11'S, Orp, Ci11l' 
l'l,met, Sil 111 Ci rc\l' Siu11 (f.), 
Mumlx1i--illO :J:>.2 



1,. Tht) Member Secretary, 
jlarkhand State I'ollution Control 
Board 
TA. Building, I !EC 
P.O. Dhurwa, 
R.1nchi - 83-1 004 

J ~- T e Mcrn bcr Sccrdd!'y, 
Pollution Control Hoard /\ss,1111 
Maniram Dewan l{d, Anuradha, 
Railway Colony, Bamuni m,11d,1 m, 
l ~uwaht1ti, /\ss,1111- 78 I 021 

I 8. Tlw Member Secretary, 
\,v\~st Bengal Pollution Control Board 
I'aribesh Bhavan. 'IO-A, Block LA, 
Sector 111, Salt Like· City, 
Kolkat.i - 700 091 

2U. Th« Member Sel'n.:t:1ry 
Bihar State Pollution Control Boord 
l'nrivesh Bhawan, Pint No, NS-l)/2 
Patliputra lnd ustri.il Arca, 
I'atliputra, Patn,1(llihar)-8llO 023 

2·1. Tln- :vlt:mbl'r Scnl'lt1rv 
~t.1le Pollution ( ·t,nln1I B1.1,1rd. Udishc1, 
l\111l,csh Bliaw,111, t\/rti-i, 
Nilak.inth» N.igar, 'nit-VIII, 
Bhulxincshwar- 7:i!0'I:~, Odish,1 



List of Regional Directorate, CPCB: 

I. The Rcgionul Director, 
Regional Directorate t East), 
Central Pollution Control Board 
Southend Conclave, Hinck 502, 
5th & o'" Floors, 
I '.\82 Rajdanga Main R,1:id, 
l(olkata-700107 (West Bengal) 

2. The Regional Director. 
Rq,;innal Directorate (\Ve~t), 
Central Polluuon Control rh>ard 
Purivcsh Bh:rn·,111, 
Opp. Vl'vlC Ward Oniec Nn. I 0, 
Subhanpura, 
Vadodara-390023 ((iujarat) 

:l. The Regional Director. 
Regional Dircctor,1te ( North), 
( 'cntrul Pollution Cont nil Hoard 
Gruurid Hoor, PJCUP Bhawan, 
Vibhuti Khund, Gornti Nagar, 
Lud.:.now-226010 (ll.P.) 

-+. The Rcgi,rnal Director, 
Regiunul Direcll11at1.: (South), 
Central Pollution Control Board 
1st & 2nd Floors, Nisarga Hhavan, 
/\-Block, Thimmaiah Main Road, 
7th !) ( 'ross. Sbivanagar, 
tllrP- Pushpanjali Theatre) 
lkngaluru-5(100 IO ( Karna tab) 

5. The Regional Director, 
Regional Din::ctoratc (Central), 
Cl'ntral Pollution Cuntrol Board, 
>"1 1:101.11", Suhkur llhaw:111., 
North TT Nagar. 
Bhupal-462003 (MY.l 

6. The Regional Director, 
Regional Directorate (North-Last), 
Central Pollution Contnil Board 
"Tl l!Vl-SIR", Lower Moiinagar. 
Near Fire Brigade 1-1.()., 
Shillung-793()14 (l'vh:ghalaya) 



ANN r;;x u RE - . _ l lI 

( l'l"ll Ii',-\ II\ I Pl \:li I< lrJ\.'I .:'(ill/ ro·1"v ~ 
1
, 

-~ ~ L- ,Ov.__0\) 
To 

Hon'llk NGT Matter 

l);1kd: 31) 12 . .::'IJ I 1) 

I Ill' \k111hy(Sl',Tl'U1r: 
r I i,1 :,/;,{, ,, id.:d l 

S1d1: l<.l'l(tll'sl t'nr st1hmissio11 of Al'tio11 Plan for i11q1rU\i11g t:11,·iro11ml·111al qualil_v of' 
( 'l'A:-iSl'A:---n·~. 

Sir. 

I iii, h;1•, rckru1\.0L' lP ( 'PCB letter 11.i. CPCl3 ll'C'-VII/CTPI/NUT ( lrdl';-/2019. dated 
] ) lt1.;() I 'J "lh-r,·i11 it ";1,, n:qul'~,ll'd l\1 ~11hn1i1 the actiun pi:111 1; 1r improvement i11 
1.·111 i1t111111,·111al qua lit~ ol' ('/>i\,1Sl'1\s. l'urthcr. th1Y1ugh k11er mi l'i>C'l3 ll'C-\'11/l'I Pl1N(, 1 
< irdl'r .:'O I tJ. dalcd ft/_ 11.20 I LJ. m,1nitt1ri11g d111:1. CLPI culculation sheet :rnd industria] arca-, 
mun iturcd 11 ,TL' L·orr1111 unicared It i, requested to e:,;pt:d ill' preparati. 111 1 ii .vct ion pl:111. Please 
L'INllt' lft:1! it i, -ubm illl'd bd()fl' f 5.0 f .202() including demarcated 111a11~ ,,f boundaries n/' 
< ·11:\·, and \I'.\~ 11 ith latitude and longitude. 

f-,· IL-~ 
(P.h:. Gupta) 

1\dd I. Direct: •r & Ui 1. l-k:1 1-1 PC-VII 

__!,' 
~· 



I i~l uf 'ii'< ll~/l't'C 

I. Thl' i\ll'111hl'1· Sl'l'l'Ctar_,, 
llar,1:in:1 ",tall' l'ollution Control Board 
l '-11. ::--c·,·tpr h. 

Panvhkulu i Har! :111:1) 

.I. Thl' 1\ll'111l1l0r.'-i(·t'l'l'la1·.,, 
1'1111jah l'ollution Control Board 
\ ·a1,11 :1r;111hlJ;.111 :111 .. :1hli:1 l{Dad. 
l'.il ial.1 I -I 7i10 I, Punjah 

:\ The .\1c•111 ber !--l·n-t•t.i r,1, 
t. I rarukhund E 11\·iro11 mcnt Prutect ion 
• ~ l'ollution ( 'ont rul Board 
.:9,20, Ne111 i Road. 
Dchra.lun. Uurak hund 

7. The i\ll'mbl'J' Sl'l'l't'lar.1, 
i\1:11fh,1 a l'radt•,h Pollution Control Board 
l\ll'_\ al'ar.1nf';11·is,11'. r:-:'i, Arcra Culuny. 
Bhopal -1 (,3ll I £1. 
l\ladhy;i r'r;1,k~li 

'). l'hc i\ll'mhl-r Sl't'l'l'l:tt'_I. 
Amlhrn l'r:1dc!'.ih Pollution< 'ontrul Buard, 
P:tr;, ,11.11.111HIJ:111:111. 1\-111. lndu~trial l.xtatc, 
~.111at Ii '\ :1!,!ur. I I:, derb.rb:rd - 5()() 0 I 8. ,\ 11dhra 
1'1·;1,k,h 

11. The l\ll'mbt'I' Secret n ry , 
Tamil Nadu l'ullution Control Hoard. 
Nu. 71,. l\luunt Salai, 
Guindy. 
l'hc·1111ai- c,tHI (I~:-' 

13. The l\kml,l•r Sl'l:rl·tar.,, 
Cujara1 Pollution Control Board 
'-oc•ctor I 0-/\. Li;111dl 1i N;i!:';1r 38~0-P. l iL1_j,!l';i( 

15. Tin· l\kmlJl'r Sl·crcl:11·,1·, 
.Iharkhand State Pollution Control Boan! 
T.A. Building. I !EC, 
l'.0. Dhurw a. 
l{u11d1i 8 :-1 lltl--l 

2. The l\k111ht·r Se,ret:iry, 
II. I'. -"late En, irornucnt l'rotcl'lion ... Ii: 
Pollution Control Board 
I Jim 13haw:111. Ph:1,e-111, 
Shi1111a-171 llOtJ. I lim:1,·!i;il l'r:1lk,l1 

-1. The l\k111bi.·r -"l'l'f'l'tar~, 
llltar l'rade~h I'ullutiun Control Board 
ll-1:V. Vihhuthik h.md. 
Goruti Napar. 
Lud.111,11 2:'.t1UJ11. ll.P. 

11. The i\ h-111 ber -"t'lTl'l,11'), 
Delhi Pollution Control Committee 
4th Floor. 1so·1 Building . 
Kashmiri (jate. 
NL'.\\' Ddhi-1 I 0006 

S. The l\frm bl·r Sl'l:rcta r~. 
Rajasthan l'ollulion Cunlrol Uoanl 
A--L l11,til11ti,inal :\rc·:1. .lhalanaDuo11gri. 
Jaipur-JO~ UO.'.J. 
R::\iastha11 

Ill. Thi.' l\1cmlwr Sl·t:reta ry, 
Karnataka Stall' Pollution Control 
Boanl 
.rJ.& 5'11 1-'llltll', l'misnr:dll1a\l'an. 
N11. -Ill. Chun.:h ~lrec·I. 
Ua11galun: - :'i60 Ull I. 
Karnataka 

12. The l\lembl'I' Sccrcta ry, 
Td~rngana St:ite Pollution Cvntrul 
Board 
/\-~. Industrial btall'. 
~a11:1tli Na!:!,.ir. 
I l)dt'rabud 

14. The l\kmbcrSct'l't'ta1), 
l\laharashtra Pollution Control Bua rd, 
Kalp:11:1111 1'11i111~. ~- .. Ith 1111<.ll';.. Upp. Cine· 
l'lilllL'l. :iio11 Ci1 vk Si1111 ( 1: ). 
f\h1111bai--lLHI 0~2 

I(>. The !\hmber Si.'l01·ct:1r~. 
\\'est Bengal l'ollutiun Control Board 
Paribcsh Btrn,·an. 10-A. Block LA. 
Se,·tor 111. Salt l.:il-.c· ( 'it:,. 
l-:,111-.:H;t - 7UU 11111 

1, 



I~. 1111· 'kflllll'I' 'H'\Tl'tar:. 
l'ullutiuu Control Board .\~,am 
\ L111ir,111JI.J,·,, .111 l{d . .-\11ur,1dha. l{,1ih1 a:, l',il,,n:-. 
lla1m111i111aidan1. <.,u,1 ali;1ti. ,\~,arn- 7S I ii.:' I 

19. The !\krnlll'r St·,:rt•tar., 
Stall' l'ulluriun l ·1111trnl Board, Otli~ha, 
l'.1rih, ... lil\li:l\';,111 .. \ 11 ~- 
',ilak.11111!.1 :,,112.ir. I 111i1-\·1 II. lllit1h,111c·~h\\,lr­ 
:-:·, Ill 12. c Jdi'.,!1,1 

I 8. Tl11• :\ k111 her :-.,·nl't a r) 
Bihar Stall· Pullutiou Control Board 
Pari, ..:~lll1h,111 .111. Pl111 N,·,_ 1\:-;-11 2 
l'atliputr,1 l11dt1~,lri,il .-\1·c,1. 
Pailiputra Patna( liiliarJ-80ll 0'.23 

211. The !\lrn1ht'I' Seo-ttar~ 
l 'llh,tlli~garh Lm in111111t·11t 

('011~1·natiu11 Board 
l':tn,n,1, 131i.1,a11. \,1rtil ll!ud. :-;l·c·1<1r-l'!. 
h.1_',1 l{,1iµu11l-.li.J - -l1!2UV2. 

9. 



ANNF?XURt: -J5l.. 

' I 

Cl'l'H/I PC-VI 1/(T.PI/N<"iT Uni T.120 I lJ 

Hon'hk NGT Matter 

Dated: 10. I .2t)20 

To 

·1 he \·lt:111hcr Secrcur.\· 
[ l.i« :ts provided) 

Suh: J\1i1111tl'~ of Videu Cuutcrcnce/mecrtng held on 7. t.:!1120 regarding Hou 'ble 
:'J(;'(' orrlcr in the matter of'O . .'\. No. IOJH/2018 (CEl'I matter) reg. 

Sir. 

\Villi reference to above subject, please find enclosed minutes ot' the vrdco 
cuntcrcn: .. .c/mccting I11.:ld nn 7. I .. ~02() at 3.0ll pm fur taking upprupriatc action. 

Yours li1ithf'ully, 

(J>.h:. Cupru) 
J\ddl. Direct, re Div. 1 il'ad-lP< '-Vil 

I. The R<.:g1011al Directorate, CP( 'H 
([ isl :ts provided) 

l''-i tu i\·lS 

-~ 
~ 

(P.K Gupta) 



l.ist of SPCBs/PCC: 

I. The Member Secretary. 
Haryaua Stale Pollution Control Board 
C-1 l, Sector · 6, 
Panchkula (Harvanu) 

3. The Member Scl'rl'tar,v. 
Punjab Po llutinn ('untrnl Board 
v.nuvarun hhaw.m. f\.ibk1 Ruud. 
l'al1;da l-171lill. l'unjah 

~- The Member Sccreturv, 
L!ttarakhand l.uvirumucnt Protcctinn & 
Pollution Control Board 
::'•)/20. Ncmi Roud. 
Dchr.uiun. t 'urukhand 

7. The Member Scrrctar"), 
'.\.ladhyn Pradesh Pollution Control Board 
Pnryav.uan l'uris.u. F-\ Arcra Colony, 
Bhnpal .. ff,3016, 
Madhya l'radcsh 

9. Tire Meuibc.' Secret» ry, 
Aud hru Prurlexh Pollution Control Board, 
Parv.rv.nun B!i,1'.', ;111 .. \-111, 1111!11,tri,d l.stutc. 
Sanath Nugar. 11:,Lk:·bahad- 'ill0tJl8. 1\11dhra 
l'r,1di.::-h 

11. Tire ;\'kmher Sl'tTl't:11·)·, 
Tamil Nadu Pollution Control Board. 
Nu. 711. Mount Sulai. 
(iutmly, Chennui- htHl 032 

D. The .\krnlll'r Secretu r~-, 
Gujarat Pollution Control Board 
Sedor I IJ-J\. Gandhi Nagur :11C043, 
( iujarut 

IS. Tile Member St·o.:n:tary, 
.l hurkhuud State Pullutiuu Control Board 
T..'\ Building. !-!Fl'. 
I' ( 1 Dhurwa. 
Ranchi X3-I ()()4 

17. The ;\frmbl'r Sl'l'J"l'l:1r~, 
Pollution Cuu+rul Board .-\ssa111 
rvL1niram l Jc-. .. ·;in \{d, 1\11uradh;1, ICuh;iy 
Cult111y, Humununuidum. liuwaha1i .. '\ssa111- 
7i'il (J::' I 

2. The Member Secretary. 
1-f. P. State Environment Protectiun & 
Pollution Control Board 
Him Bhawan, Phasc-l ll. 
Sliirnla-171 tJ(J(J, I lirnachal Pradc:-d1 

4. The Member Secretary, 
Uttur l'rack,h Pullutiun Cnntro! Board 
l\"-12\i. VihliuthiKhanJ. 
Goruti Nagar, L.111.:know 22(1010, '.P. 

(1. The i\.frmhcr Scrrctary, 
Delhi Pollution Control Comrnitlt·t· 
..\'" Hlilll. ISBT Hu:lding. 
Ka,hmiri (ialc:, 
Nc·w lklhi \ llitliln 

8. Tire i\ lcrn her Sl•crcta ry. 
Rajasthan Pollulio11 Control Bc,ard 
/\-4, l11sti1u1iu11al Arca, .lhalana I..:-oongri, 
liipur-:\02 00--1. 
lt1_j:istha11 

Ill. Tht· l\Icmhcr Secretary. 
Karnataka Sl:rll' Pollution Co11trol Bo;,rd 
4'\I:.: 5'1, Fluor, l'.1risara Bl1a,1 an. 
t\o. -ill. l 'hurcli Slri.:cl. 
H;in~;d(lr,· - ~111) I Ii) I. Karnu1:1b 

12. The Ml'llri>cr Sccn:tar~·. 
Tcla11ga11a State Pollution Control Huard 
.-\-}, I 11d11.,tnal f-:statc. 
Sanalh '.~ag.;ir_ I l ydnuhad 

1-l. TlH' \•kmlH·r Sc,retary, 
i\laharashrra l'ollution Corrtrol Board, 
Kalpalaru PLiints, 3---lth flt1tirs, Opp. ( "i11c 
f'Lrncl, Siun C'irck Sion ( F). 
tvtumbai--lOO 022 

16. Tht· \lcrnhcr Sccrl'lary, 
\-\'est Bcug;rl Pollution Co11trol Board 
l'arihc,h Bl1;1va11. itl-.t\, Jllud: L.\. 
S:.:.:tur 111, Salt Lake City. 
KL1lbt;i - 700 l)l) I 

18. Th,• J\kmlH·r Secn·tarv 
Hihar State Pollution Cortlrol Board 
f',1ri,csh llhawan. l'ILJt N(). i'JS-l:.12 
Pa1lipu1ra l11J11,1ri,d .'\n.:.1, 
l',11liputra. l'at11,1( llihar)-XtJfl 02~ 

.. , 



19. The Member Sec rera r) 
Stale Pollution Control Board, Odisha , 
Paribcsh Bhawan, 1\i I l ~- 
Nilaku nha N.igar, Unit-Vl l l, Hhubancshwar­ 
'7:i \ ll 12, f )disha 

20. 'I'h« Memhcr Secretary 
Chhauisuarh 1-:uvirnnmeut Conservation 
Board 
Pnr. avus Bhavun, North Block Sector- I •l, 
Nuyu Raipur (C.(i.) - ,1()200:l. 

tor. 



List of Regional Directorates, CPCB: 

I. ThL' l\t•giun;i] Dircd,,r, 
l{q,;ill11,il Dirv,·tc,rall' (!:,1st), 
Cc-nt ral J'ollutiun Co11trt1I l1ti,1rd 
~lll1llll'llll Ct11K·l.1vc, Bluck ."ill2, 
'i1h &· h11• FIPur,, 
l5K2 I{i1jd,111g,1 Mui n l{lldd, 
K,>lk,1tc1-7lllll(l7 (vVcst BL·nge1I) 

., The RPgit>n, I Director. 
Rt:'ginnal Directorate (West), 
Central Pollution Control Ll()ard 
Parivesh bhawan. 
Opp. \!MC W.ird OlficL' No. -W, 
Subha n pL1 r ,1, 
\/adodarn-:'\'HJ02:l (Cuj,ir.il) 

:1. lilt' l\cgit111,.d Din•ctor, 
Rq.\iPn,il I lin:ct(lr,,tL· (North). 
C1•fltrdl I 'ol lut ior, Crn,tn,I fh1Md 
< .rou nri llour. I 'IC.Lil' Hh,111·,,n, 
Vibhuti Kh,111d. Ct11nli N,1g.1r, 
l.ud:n,1w-22bU"I() (U.P.) 

-l rill' Rl'gil111,,I l"lin.,ct11r, 
l{l.'gi, 1n;1 I Director.in: (Suu th), 
Cl'lltr;.il Pullution (cll1lJ'\JI Ho.ird 
"1st & 2nd Flours, Nisarg.i lihavnn, 
/\-Illnck, Thi111111;1i,.1h Main l,0<1d, 
711• !) Cross, Shivnnagar. 
(Upp. \Jushr,1nj,1\i Thc.rl rc) 
BL'llf!;i'I u ru-5blHl'I (l ( Karnn t;1ka) 

.'i. Till' Regit1n,1! l)irvd11r, 
l{cgill11,1I l)irL'clur.ik (Central), 
Cvnlr.il ['ol lut ion Control H,1<1ni, 
31d 1:iu1lr. Sahkar Hh.iw.iu, 
North TI N<1!--',,1r. 
l1htip,.1!--lhWIJ:\ (\'1.1'.) 

/1. The Rq~111nal l)irl',·tnr, 
1-.:cgicin,11 r1in.:ctur:1tt• (North-F.,1sl), 
C:l·ntr.11 Pollution Control Board 
"TUM-SIR", Lower \lulinagar, 
\!t·,H htL' 1-lrigddt' I l.t/, 
Sliil luni:;-7LJ3Lrl-1 l !'vll'gha lc1y,1) 



Minutes of meeting held through Video Conference with SPCBs/PCC to discuss 
action taken on the orders of Honb le NGT (PB) in the matter of OA. No. 1038/2018 

Background: 

I lou'b!c NC iT ( PB) issued vuriuu« orders in the 111.it!L'r l r O.A. No. I ll3X/2018. Om: of the orders 
d.ited 1-1.11 ::w I lJ directs concerned SJJ( 'lh/P( ·cs and CPC'l1 to implement below mentioned 
di rccu. lllS: 

· .. 1nc·1111inl!,/11/ .tct ion ha» tu he tukl.'11 hi· tlu: Stute I'( '/h1P( '( 's us ulreadv directed 
an.! action tukc'II /'CJ ort /11n1ished s/111\l'ill,I!, 1/1e 1111111/ er u( idc11r(liet! polluters ill 
JhJl/11/t'd in.lusuiul uivos mcntionc.I above, th« t!Xfc:111 o/ closur« <~/ pol/11ti11g 
activities. the extent of environmental contpensution recovcrci], the cost of 
rvstoration "/ the damagl! to the e11,·iro11111L'i1l oltlu: said areus. · 

ii. · ... Su ·h act ion tu ken /'{IJ'JHJJ'ts srrit'l{y in IL'J'//JS otla« and order c!/ this Trlhunul 
l'l'/c'rrcd lo abov« 111,1y ht· [uruislic.! by t/11! .C..,'tuk /'( 'Bs/l'; '( 's on or befor« 
31 (I I ~11/_'fi /ti tltt· ( '/'( '/J Tlu: ( '/'( '/./ 11101• JJr<'J'W'l' a tu! ulute»! unulysis u/ t/1" su111L' 
c111./ fill' rite cousvlidutcd n'/'(lrf hefnre / 5. 01. ]()](} hy c-tnai! ... · 

iii · ... Th« ( '/'( '/J 111i1y rcvis« its //1('chu11i.1·111 tor exnunsion arnl 11c11· activities hy red 
.ind til'Ull,~L' Ul/l'gl!l'_l' I.I/ indusui..« /11 crifit·1t//y'.1·e\lt:'/'L'/_l' /JO/IU{c'tf (!/'('(IS ('OJ!S/S{l!/1/ 

with thv spiri; o{ the carlic: tJJ'i/C'I'.\' /17 this 'Ji-/h1111t1/ and principles I!/ 
e111·irt1n1ne11tui lav: tu hri11g du1r11 tlu: ;111l/u1in11 loud uni/ cnsur« thor {fc'/i11i1ie.1· clu 
11,11 /llrtht·r ud,I 1,1 111c·/, lout! .. · 

111 thi~ r,·gilrd. Cl'CB vidc letter dated l LJ. I I .21Jll1 requested all the concerned SPC13s/PCC to 
\.'Pl1lj1l)' \\'1(11 .tbll\'L' Ol'd\.'I':, :tt)d tO J)l'UVidc i11f1Jl'illiltiLll1 nf' list of' indl.lS(ries prohibi~l'll. details of 
~·111 mi11111L·111:il L:lllltp1.:ns:111u11 kv1l·d ;111d 1:1ivin111rn1.:111,tl d:t111i1~c n:sturati1i11 cust in prescribed 
tirnnat '>tl ;1s tl1 :1t1alyll· ,111d suh1111t lti llo11'hk NliT Also l'PCl3 vidc lcttl.'r dated J0.12.2019 
requested all rnnccrncd SITBs/P(T to submit act.ion plan including maps with boundaries of 
cmc and impact area or l'I' As/SP i\s. 

l·\1rthcr. Ill expedite act1ci11s 1111 the direct1<1ns. :1 meeting through VC was arrnn~L·d hy ( 'PC'H with 
all till' ,·n11cl'rnL·d Sl'Clh and l,cg1onal l)1rl'ctt,ratcs ur ('Pl'B cm 7.1.2020 ;it .Um pm. Salic111 
k:llllr\.'~ of the lllCl'tillg cll'L' ckp11.:lcd :1~ he loll': 

Salient fl'atun·s of lhl' llll'l'ling: 

I. ML'l'lt11g w.is h1:ld with rq,rL·sc11t,1t1v1:s t)f 20 Sl'C'13s and RL~gilltwl Din:ctnrall's or CPCI~ 
;i11d list ul' p.irt1cipatio11 ul' SP( 'IJsfR!Js dl'L' pn1v1tkd at An11cx11rc-l. 

7 Shri 1'.K. Ciupta. Div. I kad/1\ddit1\111al l)in.:ctor. CPl ·H. Delhi. welcomed tlw particirants 
:111d hrtl'fcd \1hjcc1ivL: t•i' th1: rnccti11g. He highlighted t:1e ncu:ssity nf submission of 
111forn1,1tinn tu I lu11 'blc NCT as pn till' date sc:hcdulcd in thc saiJ order anJ n.:quested all 
the SPl.'l3s/PCC !'or co-opcr,1tiu11. Th1: issues such as preparali\111 ,111d ~ubmissinn ul' 



action plan for the t'PAs/SPAs. details of 1wn-curnply1ng pollutmg activities to be 
prnhihitcd for operation, details of' rurnpcnsation tt, be levied and recovered and cost of 
restnration of envtronmcnt damage were narrated. It was requested that all the concerned 
to provide the infonn;1tion as per the ft1rmat I\ and 8 already circulated. Subsequently, 
slate by state prescnlatic111 to discuss the prngre:-;s of action and doubts on some issues 

were made in the meeting. 

3. SPC'Bs/PCC were requested to submit the action plans considering the identified critical 
pollutants along with the map of core area and 5 km impact area around the core area. 
SPCl3s agreed to submit revised action plan. Telangana SPCB informed that action plans 

submitted by them have addressed all issues. 

4. It wa; clarilied that the nPn--rnmpliam:e shall hL' c,,nsitkrc:cl based on the cxcecdancc nl' 
disch~1rgc/cmiss1un sta!'dards and any other activity which causes damage to e11vini11m int 

for the pcrilld of past five years. 

5. SPCUs informed that the environmental compensation levied arc !PO high and they want 
to collect damage as per number of days of violation as provided in the Hun 'hie N(il 
order in the matter ()f Paryavar:111 Suraksha. It was 111fonned that cons1clcring cost tll' 
restoration. Holl 'blc Nt.rT issued the order to col lcci I crorc. 50 lukhs and 2:'i lakhs for 
large scale. medium scale and small scale units, respectively as interim cnvironmcnt::il 
cump,;nsation. lt is responsibility or all rnncemed SPCHs/PC'C to ahide the Hou'hle 

NGT order. 

6. SPC8s requested clanfication on the issue of CTOl('TF and it was 111furmed that 
condi.ions pnwidcd in mechanism prepared by Mnl~F&CC and circulated by CPCB on 
25.10.2019 arc tu he [nllowcd. Further informed that as per the order of l Ion 'bk NGT 
dated l 4.11.'.201 l), CPCH has been directed to revise the mechanism and 011.:c it 1s 
approved by MLll:F&CC. 11 would be cnrnmuuicutcd to all SPCl3s1PCC~ Accordingly. 

the SPCBsiPCCs 111:1v take further decision. 

7. It was clarifier] that Madhya Pradesh PCl3 has In take action on non-complying industries 
located in Singrauli area as directed by Hon 'bk NCT and also submit the action plan for 

irnprcvcrnent of environmental quality of the area. 

8. It was requested that all SPCBs should submit the information related to non­ 
compliance industry, environmental compensation levied and one-page urief note on 
action taken hy SPCBs/PCC (after 10.7.2019) for improvement of rnvironmcntal 

quality of the said area by 31.1.2020. 

Meeting ended with thanks 10 all. 



ll>t' -\'I I Division, CPCB, lklhi 

Atll·11da11l:t· Shl'cl 

\'i,h-u l'onfrrtncdntlTting. with Sl'CBs/l'CC 1111 07.01.2020. at 3.00pm at 2'"' tloo1·, Confl'l'Clll'l' Hull 
in compliunce ofllon'hll' NCT (l'B) unlvrx in thv matter ol'OA. i\o. 1038i2018 

~I. No. -I SPCB/PCC/lUJ. - .. -· --- 
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\ l.ih.: I'd Sh tl\1 

l I. 
I' 
l '·. 
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'l-'.11-f\.,,rtli /p1\1·-l.u,·k1H111' 
I 1vll11 

.\ - 
I Hurvun.i 

-·-t-ttn:1<1l·l·1al Prndesh 
Punj.ib 
l.'t t.u' l 1rc1d,·-.l1 
l lt.1r.il-.h.111d 
1·11 J-~1,utl1 /1l!1•:--l:kn)',·iluru 

N11l Allvnded 
Shri. D. 1VI. lhaker & l; !,.Pdtl'i 

1 Shri V.M. Motgh,lll·', JD, Air,~ 
1 '-ihri '-i,ln1l'Vl', Fi,:ld 1lffi,'l'i' 
·....,hril..l'\11•v11,1,'-i1.·('' - 
' . 

Ill. 

211. 

21. 

- 
An.Ihr.i !)1-.11.l<.1:-:h 

'-ihri 'hi11hlr,1 [Jr,·il,l"ih, SL!:,~ ll''111\ - -- - ~---· 
~hri. Vin.iv v,wtht1m & u-am 

---+---- - . - ----- - . . ---- 
Sh ri Chandun Ku_mar Singh, SL·.· B' & t<.-urn 
Shri. R~1_jiv Sh,irm,'.~L)i_,~ lvc1m 
-.,hri ;\ 1·. 'livv.ni, r,1:-; &· ll'dll'l 
,\lknd1·d 
'-.lrn S. ';url•,,h, l~.U.lkn~,duru, Shri G. 

1 'lhirumurrhv, C.1-:E &lL'dl11 
I ~l~ri l-'r:,s:t:r~1s ,''.c tL·.1n~ ___ _l 

J<,11'11,lldk.i 
~ I ,1niil_1~<.:.d_:1 _ 

"")") 
- 

; l vl.11111,,H,.1 
--·-·-1 ·'- -·-- -- • -· 2:,. __ 

1 
lffl- ,111tr<1I Zt 11.1__l'·f'hur1,il 

I 
Chh.1lliSf,-1rl2_ _ 
vL1dhy.1 l''ri1d,·sh 

I 1~. 1_1.1 ·.1 i,.1, 1 

~hri iVl.dw~h,. l-'E ~:.: t,.•.im 
l ~hri. c.;L·h·.1111, j\J',. _l'[\]l'( 'H ._.;,_ ~~ri \.~ l~ul dd,, 
! ~h1jJL !'-l:_1rv11~k:·,_:l_il_:_& lv,,rn _ 
Shri (~~.l "f,.1_11.:_Sc. '. 1:: _ 
-~l~ri A1~~I'.r~~-r~1, SE!~~ t,~m 
'.-ihri ~~1nc1j Kurn,ir. LE l~ k~ 

. Shri !{<1)1",h kurn,,r l,dlhuri-i, '.-->IT: & .~Mn 

l 

I o..r. 
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CENTRAL POLLUTION CONTROL BOARD 
Qi!.lfa~o1, er;,~ '-lklc!l-=3, qfh:iJ1 ~ '1-TITTf W<fill 

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA 

CPCB/IPC-Vll/CEPI/ Action plan~ 

To 

Reminder letter 
Hon'ble NGT Matter 
Date: 21/07/2020 

The Member Secretary 
Haryana State Pollution Control Board 
C- I I, Sector 6, Panchkula, 
Haryana 134109 
Haryana 

Sub: Submission of Action plans for improving environmental quality of CPAs/SPAs - reg. 

Sir, 

With reference to the Hon'ble NGT order dated 13.12.2018 in the matter of O.A. No. 1038/2018, 
SPCBs/PCCs were directed to prepare action plans for improvement of environmental quality in 
CPAs/SPAs. Thereafter, CPCB vide letter dated 25.10.2019 and 30.12.2019 requested the 
submission of action plans for each CPA/SPA along with map of core area and 5 km impact area 
of CPA /SPA pertaining to your state. However, the same is still awaited. 

Int his context, it is again requested to submit the above said information, immediately. An 
advance copy may be sent by email to ipc7.cpcb@gov.in. 

Yours faithfully, 

(Ajay Aggarwal) 
AD & Div. Head: IPC-VII 

Email: ipc7.cpcb@gov.in 

Copy to: 

1. The Regional Directors 
The Regional Directorate (North) 
Central Pollution Control Board 
Ground Floor, PICUP Bhawan 
Vibhuti Khand, Gomti Nagar 
Lucknow- 226020 
U.P 

For follow-up, please 

oft 

'qf{tj~I cq-cr,, ' ~ 3$ ~, ~-110032 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

-::r-TQ~/-r_l. A.r"lAfV"'\f"\')f'\ r'):r)')l"'\C'"'7(V'"'l1 ;:);Jiit.SJ/\Al-L.-:L_. ---·-·· 1 ;_ :.- 
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CENTRAi POLLUTION CONTROL BOARD 
q4fq{OI, Wt ~ ~ ~· ~ 'lffirf ~ 

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT OF INOIA 

CPCB/IPC-VII/CEPI/ Action plans/~ /40~' 
To 

The Member Secretary 
Jharkhand State Pollution Control Board 
T.A Building, HEC Campus, P.O. Dhurwa 
Ranchi - 834004 
Jharkhand 

Reminder letter 
Hon 'ble NGT Matter 
Date: 21/07/2020 

Sub: Submission of Action plans for improving environmental quality of CPAs/SPAs - reg. 

Sir, 

With reference to the Hon 'ble NGT order dated 13.12.2018 in the matter of 0.A. No. 1038/2018, 
SPCBs/PCCs were directed to prepare action plans for improvement of environmental quality in 
CPAs/SPAs. Thereafter, CPCB vide letter dated 25.10.2019 and 30.12.2019 requested the 
submission of action plans for each CPA/SPA along with map of core area and 5 km impact area 
of CPA /SP A pertaining to your state. However, the same is still awaited. 

In this context, it is again requested to submit the above said information, immediately. An 
advance copy may be sent by email to ipc7.cpcb@gov.in. 

Yours faithfully, 

~-- 
(Ajay Aggarwal) 

AD & Div. Head: IPC-VII 
Email: ipc7.cpcb@gov.in 

Copy to: 

1. The Regional Directors 
Regional Directorate (East) 
Central Pollution Control Board 
502, Southend Conclave 
1582, Rajdanga Main Road 
Kolkata-700107 

O{c 

For follow-up, please 

'qftchl 'l{c:Rt 1r9T ~ ~, ~-110032 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

r 



q:;.=a_1~ 11~01 ~1Jf m-i 
CENTRAL POLLUTION CONTROL BOARD 

4llfcl{OI, cA ~ ,ifrlcll~ 4fhtrl1 ~ m{o mc!iTT 
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF !NOIA 

CPCB/IPC-VII/CEPI/Action plans/ /4~ ~r/~ 
To 

Reminder letter 
Hon 'ble NGT Matter 
Date: 21/07/2020 

The Member Secretary 
Odisha State Pollution Control Board 
Paribesh Bhawan 
A-118, Nilakanta Nagar, Unit-VIII, 
Bhubaneshwar - 751012. 
Odisha 

Sub: Submission of Action plans for improving environmental quality of CPAs/SPAs - reg. 

Sir, 

With reference to the Hon'ble NGT order dated 13.12.2018 in the matter ofO.A. No. 1038/2018, 
SPCBs/PCCs were directed to prepare action plans for improvement of environmental quality in 
CPAs/SPAs. Thereafter, CPCB vide letter dated 25.10.2019 and 30.12.2019 requested the 
submission of action plans for each CPA/SPA along with map of core area and 5 km impact area 
of CPA /SPA pertaining to your state. However, the same is still awaited. 

In this context, it is again requested to submit the above said information, immediately. An 
advance copy may be sent by email to ipc7.cpcb@gov.in. 

Yours faithfully, 

~ 
(Ajay Aggarwal) 

AD & Div. Head: IPC-VII 
Email: ipc7.cpcb@gov.in 

Copy to: 

1. The Regional Directors 
Regional Directorate (East) 
Central Pollution Control Board 
502, Southend Conclave 
1582, Rajdanga Main Road 
Kolkata-700 I 07 

For follow-up, please 

'qfo:h1 'lfcf11 l9T 3$ -;,rr{, ~-110032 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 3 



io " . • .....'.:).J ch ~t lf '9ctf'Uf FHbFH tso -5 °'· CENTRAL POLLUTION CONTROL BOARD 
~, cR" ~ ~ ef~ r:f:fl"f-Ff 'lTTTi'f Wc.firr 

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT OF INDIA 

CPCB/IPC-VII/CEPI/Action plar~ 

To 

The Member Secretary 
Rajasthan State Pollution Control Board 
A-4 Institutional Area, Jhalane Dungri 
Jaipur - 302004. 
Rajasthan 

Reminder letter 
Hon 'ble NGT Matter 
Date: 21/07/2020 

Sub: Submission of Action plans for improving environmental quality of CPAs/SPAs - reg. 

Sir, 

With reference to the Hon'ble NGT order dated 13.12.2018 in the matter ofO.A. No. 1038/2018, 
SPCBs/PCCs were directed to prepare action plans for improvement of environmental quality in 
CPAs/SPAs. Thereafter, CPCB vide letter dated 25.10.2019 and 30.12.2019 requested the 
submission of action plans for each CPA/SP A along with map of core area and 5 km impact area 
of CPA /SPA pertaining to your state. However, the same is still awaited. 

In this context, it is again requested to submit the above said information, immediately. An 
advance copy may be sent by email to ipc7.cpcb@gov.in. 

Yours faithfully, 

~ 
(Ajay Agganval) 

AD & Div. Head: IPC-VII 
Email: ipc7.cpcb@gov.in 

Copy to: 

1. The Regional Directors 
The Regional Directorate (Central) 
Central Pollution Control Board 
3rd Floor, Sahkar Bhawan 
North T.T Nagar 
Bhopal- 462003 

For follow-up, please 

1 9R<hl 'qcRt ~ ~ -;pn:, ~-110032 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

' ' 
31 



~ !1c4or f~~hn:n ~'t c,_ 

CENTRAL POLLUTION CONTROL BOARD 
qqfc:HOI, q;r 1J:'-i. si1Me!l'3; "QTic:F:f, ~ mTTf mr 

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INOIA 

CPCB/IPC-VII/CEPI/Action plans/~\,\\:, 
70° 

To 

Reminder letter 
Hon'ble NGT Matter 
Date: 21/07/2020 

The Member Secretary 
The Member Secretary 
Uttar Pradesh State Pollution Control Board 
3rd floor, PICUP Bhavan, 
Vibhuti Khand, Gomti Nagar, 
Lucknow- 2260 I 0. 
Uttar Pradesh 

Sub: Submission of Action plans for improving environmental quality of CPAs/SPAs - reg. 

Sir, 

With reference to the Hon'ble NGT order dated 13.12.2018 in the matter of O.A. No. 1038/2018, 
SPCBs/PCCs were directed to prepare action plans for improvement of environmental quality in 
CPAs/SPAs. Thereafter, CPCB vide letter dated 25.10.2019 and 30.12.2019 requested the 
submission of action plans for each CPA/SPA along with map of core area and 5 km impact area 
of CPA /SPA pertaining to your state. However, the same is still awaited. 

In this context, it is again requested to. submit the above said information, immediately. An 
advance copy may be sent by email to ipc7.cpcb@gov.in. 

Yours faithfully, 

~ 

Copy to: 

1. The Regional Director 
The Regional Directorate (North) 
Central Pollution Control Board 
Ground Floor, PICUP Bhawan 
Vibhuti Khand, Gomti Nagar 
Lucknow- 226020 

(Ajay Aggarwal) 
AD & Div. Head: IPC-VII 

Email: ipc7.cpcb@gov.in 

For follow-up, please 

"'::l""T n"TT'11:T ,_' ·- ·----- -- . 

'qf{tj~I 'qc:R' ~ ~ ~, ~-110032 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

\ r 
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MINiSTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA 

CPCB/IPC-VIJ/CEPI/ Action pla~": 

To 

The Member Secretary 
West Bengal State Pollution Control Board 
Paribesh Bhavan 
Building, No.IO-A, Block-LA, Sector 3, 
Salt Lake City, 
Kolkata - 700 091. 
West Bengal 

Sub: Submission of Action plans for improving environmental quality of CPAs/SPAs - reg. 

Sir, 

Reminder letter 
Hon 'ble NGT Matter 
Date: 21/07/2020 

With reference to the Hon'ble NGT order dated 13.12.2018 in the matter of O.A. No. 1038/2018, 
SPCBs/PCCs were directed to prepare action plans for improvement of environmental quality in 
CPAs/SPAs. Thereafter, CPCB vide letter dated 25.10.20 I 9 and 30.12.2019 requested the 
submission of action plans for each CPA/SPA along with map of core area and 5 km impact area 
of CPA /SP A pertaining to your state. However, the same is still awaited. 

In this context, it is again requested to submit the above said information, immediately. An 
advance copy may be sent by email to ipc7.cpcb@gov.in. 

Yours faithfully, 

~-? 

(Ajay Aggarwal) 
AD & Div. Head: IPC-VII 

Email: ipc7.cpcb@gov.in 
Copy to: 

1. The Regional Directors 
The Regional Directors 
Regional Directorate (East) 
Central Pollution Control Board 
502, South end Conclave 
1582, Rajdanga Main Road 
Kolkata-700107 

For follow-up, please 

'qfl:chl cqq;:r' ~ ~ -;pn:, ~-110032 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

-::rTQ"TT'J'J'/1-1. Al'.).,Cf"\l")f"ll")A ,-,,,.,,rinr:rn.,.,, ;:j:=J I IIJ 1 (\A/_L_!L_ . ----·- -·- _1_ 
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CPCB/JPC-Vll/CEPJ/Action plans/4\ 
/0 

To 

Reminder letter 
J--lon'ble NGT Matter 
Date: 21/07/2020 

The Member Secretary 
Chhattisgarh Environment Conservation Board 
Paryavas Bhawan, 
North Block Sector-19 
Naya Raipur - 492 099 
Chhattisgarh 

Sub: Submission of Action plans for improving environmental quality of CPAs/SPAs - reg. 

Sir, 

With reference to the Hon'ble NGT order dated 13.12.2018 in the matter of O.A. No. 1038/2018, 
SPCBs/PCCs were directed to prepare action plans for improvement of environmental quality in 
CPAs/SPAs. Thereafter, CPCB vide letter dated 25.10.2019 and 30.12.2019 requested the 
submission of action plans for each CPA/SP A along with map of core area and 5 km impact area 
of CPA /SPA pertaining to your state. However, the same is still awaited. 

In this context, it is again requested to submit the above said information, immediately. An 
advance copy may be sent by email to ipc7.cpcb@gov.in. 

Yours faithfully, 

(Ajay Aggarwal) 
AD & Div. Head: IPC-VII 

Email: ipc7.cpcb@gov.in 

Copy to: 

1. The Regional Director 
The Regional Directorate (Central) 
Central Pollution Control Board 
3rd Floor, Sahkar Bhawan 
North T.T Nagar 
Bhopal- 462003 

o/c 

For follow-up, please 

i qfztj~I <qcR' ~ ~ "¥R, ~-110032 
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Annexure~ 

Consolidated details on number of non-complying Industries/Activities closed, Environmental 
Compensation levied and Environmental Compensation recovered 

SI. State Name of Total No. Total No. of No. No. of Environmental Environmental 
No. CPAs/SPAs of Polluting polluting polluting Compensation Compensation 

(CEPI score) Industries Ind us tries/ industries/ industries/ levied in lakhs amount 
Activities activities activities recovered in 
(Not closed not lakhs 
complying complying 
with with 
standards) Environ me 

ntal 
standards 
in last S 
vcars 

Andhra 
Vijayawada 

I. Pradesh 
(68.04) 56 2 0 0 0 0 

2. Assam Byrnihat 31 1 I 1 0 0 
(78.31) 

1-Iaj ipur Not 
3. Bihar (64.36) 157 provided 57 0 0 0 

- 
4. 

Raipur 522 2 2 17 525 25 
(70.77) 

Chhattisgarh Siltara 175 2 
5. industrial 2 9 625 25 

area (79.94) 

Najafgarh- 
Drain basin 
including 
Anand 

6. Delhi Parbat, 157 31 31 31 66 Action under 
Naraina, process 
Okhla, 

Wazirpur 
(92.65) 

7. Ankleshwar 1511 466 393 466 301 (80.21) 285 

8. Bhavnagar 108 20 13 20 0 0 
-- (61 .911)_ __ -- ··- ---------- - 

9. Rajkot 145 15 15 15 0 0 Gujarat (70.62) 

10. Surat (76.43) 537 150 70 150 0 0 

I I. Vadodara 213 34 25 34 26 (89.09) 26 

12. Vapi (79.95) 774 198 131 198 2983.66 2933.66 

I 



SI. State Name of Total No. Total No. of No. No. of Environmental Environmental 
No. Cl'As/Sl'As of Polluting polluting polluting Compensation Compensation 

(CEPI score) Industries Industries/ industries/ industries/ levied in lakhs amount 
Activities activities activities recovered in 
(Not closed not lakhs 
complying complying 
with with 
standards) Environ me 

ntal 
standards 
in last S 
years 

13. Vatva 
1069 241 143 241 34.5 34.5 (70.94) 

14. Faridabad 1205 60 45 72 100.53 1.25 
(62.17) 

15. Haryana Gurgoan 1117 21 21 30 0 0 
(85.15) 

16. Panipat 526 12 10 27 70.07 31.07 
(83.54) 

17. Baddi (68.26) 1104 0 0 64 238.4 39.24 

18. Himachal Kala amb 281 0 0 15 40.5 7.88 
Pradesh (65.70) 

19. Parwanoo 158 0 0 58 15.5 15.5 
(65.77) 

20. Hazaribagh 
II 0 0 0 0 0 (64.2) 

21. Jharkhand Ramgarh 
81 0 0 0 0 0 (66.75) 

22. Saraikela 
195 0 0 Not Not Not 

(60.26) provided provided provided 
23. Bidar (65.64) 25 3 3 I 50 0 
24. Karnataka J igani (70.99) 357 4 4 36 2350 0 

25. Peenya 
855 57 57 67 3775 0 (78.12) 

26. Aurangabad 
555 9 9 17 750 (69.85) 

27. Chandrapur 
113 I I 12 1200 (76.41) 

28. Dombivali 
250 9 9 I 01 2825 

Maharashtra (69.67) Recovery 
29. Nashik 

640 12 12 48 1275 under process 
(69.49) 

30. Navi mumbai 
1828 ,, 

33 185 8150 (66.32) 
_,_, 

31. Tarapur 
608 15 15 104 5950 

(93.69) 

32. Madhya Singrauli 
13 0 0 0 4781.2 100 Pradesh (M.P) (62.59) 

33. 1B Valley 
27 0 0 4 400 0 

Odisha (66.35) 

34. Paradeep 
47 0 0 10 825 0 (60.61) 



SI. State Name of Total No. Total No. of No. No. of Environmental Environmental 
No. CPAs/SPAs of Polluting polluting polluting Compensation Compensation 

(CEPI score) Industries Industries/ industries/ industries/ levied in lakhs amount 
Activities activities activities recovered in 
(Not closed not lakhs 
complying complying 
with with 
standards) Environ me 

ntal 
standards 
in last 5 
vears 

35. 
Batala 137 19 16 19 0 0 
(68.92) 

36. Punjab Jalandhar 811 12 I 107 0.45 0.35 
(74. 76) 

37. 
Ludhiana 3031 51 5 386 196.65 51.5 
(73.48) 

38. 
Bhiwadi 998 87 87 87 0 0 
(79.63) 

39. 
Jodhpur 605 186 186 223 322.9 51.87 
(8 1. 16) 

40. Pali (80.48) 731 199 174 205 105.95 10 Rajasthan 

41. Jaipur (77.4) 
Sanganer 1361 109 109 109 0 0 

42. Industrial 
Area (79.10) 

43. 
Coimbatore 42 0 0 0 0 0 

(63.61\) 

44. 
Cuddalore 27 0 0 3 0.91 0 
(62.56) 

45. Erode (60.33) 957 41 41 163 31.25 0 

46. 
Manali 37 0 0 15 1450 0 
(84.15) 

47. 
Mettur 92 0 0 4 192 0 Tamil Nadu (71 .82) 
Tiruppur 155 2 

48. (72.39) 2 44 35 0 

Tuticorin 36 0 49. (66.34) 0 I 100 0 

50. 
Ve! lore-north 323 0 0 29 666.38 0 
Arcot (79.38) 

Kattedan 
51. (60.1 7) 12 0 0 I 25 0 

Pattancheru 
·- 

52. Telangana bollaram 172 3 3 30 1175 0 (75.42) 

53. Kukatpally 8 0 0 0 0 0 (66.46) 



SI. State Name of Total No. Total No. of No. No. of Environmental Environmental 
No. CPAs/SPAs of Polluting polluting polluting Compensation Compensation 

(CEPI score) Industries Industries/ industries/ industries/ levied in lakhs amount 
Activities activities activities recovered in 
(Not closed not lakhs 
complying complying 
with with 
standards) Environ me 

ntal 
standards 
in last 5 
years 

54. Agra (76.22) 219 I I I 8.12 0 

Aligarh 
51 24 II 24 I 0.1 10.1 55. (64.42) 

Gajraula 
61 19 5 19 131 1.9 206 56. (80.14) 

Bulandshahar 

57. -Khurja 523 53 21 53 52.585 41.76 
(85.23) 

Firozabad 
6 0 58. 218 6 2 0 (81 .62) 

Ghazi a bad 
1939 298 68 298 1856.48 167.35 59. (72.3) 

Uttar Kanpur 
60. Pradesh 

(89.46) 562 220 92 220 4745.9 86.62 

61. Noida (68.76) 3645 1849 52 1849 2283.6 248.39 

Mathura 
120 0 55.8 62. (91.10) 7 7 0 

Moradabad 
63. (87.80) 165 165 135 165 3483.6 23.62 

Varanasi- 

64. Mirzapur 246 73 54 73 254.79 1.37 
(85.35) 

Singrauli 
389 33 15 33 2725.8 9.48 65. (U.P) (62.59) 



SI. State Name of Total No. Total No. of No. No. of Environmental Environmental 
No. CPAs/SPAs of Polluting polluting polluting Compensation Compensation 

(CEPI score) Industries Industries/ ind us tries/ industries/ levied in lakhs amount 
Activities activities activities recovered in 
(Not closed not lakhs 
complying mm plying 
with with 
standards) Environ me 

ntal 
standards 
in last 5 
vears 

Meerut 
1401 173 155 173 459.18 

66. (66.09) 
32.12 

67. Uttarakhand Udham singh 226 2 2 60 3725 0 
nagar (81.26) 

68. 
Howarh 394 14 14 17 
(61.76) 65.44 48.44 

West Bengal Bandel (Individua (Individual (Individual 69. 06 0 0 I break-up (67.64) break-up not break-up not 
-- ·---- not provided) provided) 

70. 
Durgapur I •17 3 -, provided) 
(65.56) 

_) 

- ----- --- 

GRAND TOTAL 35298 5047 2357 6457 62696.84 4494.5 

------- 
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Anncxure No.3 

ITEM N0.8 

l 

COURT N0.3 SECTION XVII 

S U P R E M E C O U R T O F I N D I A 
RECORD OF PROCEEDINGS 

CIVIL APPEAL Diary No(s). 8478/2028 

(Arising out of impugned final judgment and order dated 18-87-2019 
in OA NO. 1038/2018 14-11-2819 in OA NO. Hl38/2018 passed by the 
National Green Tribunal) 

CHAMBER OF SMALL INDUSTRY ASSOCIATIONS 

VERSUS 

CENTRAL POLLUTION CONTROL BOARD 

Appellant(s) 

Respondent(s) 

(IA N0.42418/2020-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No. 42407 /2028-EX-PARTE STAY and IA NO. 42415/2020- 
INTERVENTION/IMPLEADMENT and IA N0.42482/2020-PERMISSION TO FILE 
APPEAL and IA NO, 42405/2020-CONDONATION OF DELAY IN FILING APPEAL 
and IA No.42413/2028-PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES) 

WITH 
Diary No(s). 8479/2028 (XVII) 
(IA N0.422B2/2020-CONDONATION OF DELAY IN FILING and IA 
NO. 42279/2020-EXEMPTION FROM FILING CIC OF THE IMPUGNED JUDGMENT 
and IA No. 42277 /2020-STAY APPLICATION and IA NO. 42489/2020- 
INTERVENTION/IMPLEADMENT and IA No.42276/2020-PERMISSION TO FILE 
APPEAL and IA N0.42284/2028-PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES) 

Date : 18-03-2820 These appeals were called on for hearing today. 

CORAM : 
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN 
HON'BLE MR. JUSTICES. RAVINDRA BHAT 

For Appellant(s) Mr. Dhruv Mehta, sr. Adv. 
Mr. Ninad Laud, Adv. 
Mr. IVO D'Costa, Adv. 
Mr. saurabh Kulkarni, Adv. 
Ms. Anshula vijay Kumar Grover, AOR 

For Respondent(s) 

UPON hearing the counsel the court made the following 
0 R D E R 

PermJssion to file appeals is granted. 

Delay condoned. 



r 

Applications for impleadment are allowed. 

Applications seeking exemption from filing certified copy of 

the impugned order(s) are allowed. 

Issue notice. 

In the meantime, there shall be stay of operation of the 

impugned orders dated 10.07.2819 and 14.11.2019 passed by the 

National Green Tribunal, Principal Bench, New Delhi. 
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(R. NATARAJAN) 
AR-cum-PS (PARVEEN KUMARI PASRICHA) 

BRANCH OFFICER 



Corrected on 19.11.2019 

Item No. 02 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1038/2018 

(With report dated O 1.11.2019) 

News item published in "The Asian Age" Authored by Sanjay Kaw 
Titled "CPCB to rank industrial units on pollution levels" 

Date of hearing: 14.11.2019 

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON'BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER 
HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER 

For Respondent(s): Mr. Raj Kumar, Advocate 
Ms. Nandini Sen, Advocate for State of West 
Bengal 
Mr. Attin Shankar Rastogi, Advocate 
Mr. Dhananjay Baijal, Advocate for TSPCB 

ORDER 

1. The question for consideration is remedial action for control of 

pollution in identified polluted industrial clusters in compliance of 

earlier order of this Tribunal dated 10.07.2019 requiring the 

statutory authorities to take action by way closure, prosecution and 

recovery of compensation from identified polluters in polluted 

industrial clusters. The said directions are set out in later part of this 

order. 

2. The matter has been earlier dealt with inter alia vide orders dated 

13.12.2018 and 10.07.2019 m the light of Comprehensive 



Environmental Pollution Index (CEPI) which includes weightages on 

nature of pollutants, ambient pollutant concentrations, receptors 

(number of people affected) and additional high risk element prepared 

by the CPCB in exercise of its statutory functions under the Air 

(Prevention and Control of Pollution) Act, 1981 (the Air Act), the 

Water (Prevention and Control of Pollution) Act, 1974, (the Water Act) 

and the Environment (Protection) Act, 1986 (the EPA Act). Based on 

the data with regard to pollution, the areas are ranked as 'critically 

polluted area' (CPA), 'severely polluted area' (SPA) and 'other polluted 

areas' (OPAs). 

3. Vide order dated 13.12.2018, this Tribunal directed the Pollution 

Control Boards / Pollution Control Committees (PCBs/PCCs) to 

finalize time bound action plan to bring all the Polluted Industrial 

Areas (PIAs) within safe parameters as per the Air Act, the Water Act 

and the EPA Act. Accordingly, report was compiled by the CPCB and 

furnished to the MoEF&CC as shown by a letter dated 17.05.2019 

which was handed over during the hearing before this Tribunal on 

10.07.2019. 

4. After considering the said data, this Tribunal in the order dated 

10.07.2019 held that the Rule of Law required prohibiting polluting 

activities to protect the environment and public health. While 

remedial action may certainly be planned, current violation of law 

could not be ignored and was actionable by way of stopping polluting 

activities, initiating prosecution and recovering compensation on 

'Polluter Pays' principle. The statutory authorities are accountable 

for performing their statutory duties. Referring to some of the 

earlier orders on the subject, this Tribunal observed: 



"7. Ill effects of industrial pollution on the environment and 
public health are well acknowledged. This has made it 
necessary to strictly apply the principles of 'Sustainable 
Deuelopmerit' and permit any activity to be carried out 
without degrading the environment. The statutory 
scheme under the Air Act, the Water Act and the EPA 
Act provides for standards for air and water quality 
which must be maintained and violation thereof is a 
criminal offence1. Any violation has to be visited with 
stopping of polluting activity, prosecution and 
compensation for restoration of environment. 
Accordingly, in the order dated 13.12.2018 this 
Tribunal observed: 

"5. Purpose of economic development in any 
region is to provide opportunities for improved 
living by removing poverty and unemployment. 
While industrial development invariably creates 
more jobs in any region, such development has 
to be sustainable and compliant with the norms 
of environment. In absence of this awakening or 
tendency for monitoring, industrialization has 
led to environmental degradation on account of 
industrial pollution. It is imperative to ensure 
that steps are taken to check such pollution to 
uphold statutory norms. Adequate and effective 
pollution control methods are necessary. 

6. Dust, smoke, fume and toxic gas emissions 
occur as a result of highly polluting industries 
such as thermal power plants, coal mines, 
cement, sponge iron, steel and f errow alloys, 
petroleum and chemicals unless right 
technology is used and precaution taken. 
Industry specific clusters have not only become 
hazardous but also cause irreparable damage 
to our ecology and environment, often breaching 
the enuironmeni'e carrying capacity, adversely 
affecting public health. 

7. In Karnataka Industrial Areas Development 
Board vs. C. Kenchappa & Ors2, the Hon'ble 
Supreme Court observed, as guiding rules for 
Sustainable Development, that humanity must 
take no more from nature than man can 
replenish and that people must adopt lifestyles 
and development paths that work within the 
nature's limit. In Vellore Citizens Welfare Forum 
Vs. Union of India, the Hon'ble Supreme Court 
recognized the Precautionary Principle and 
explained that environmental measures by the 
State Government and the statutory authorities 

1 Section 7 read with Section 15 of the EPA Act, Section 24 read with Section 41 and Section 45A 
of the Water Act, Section 21 and Section 22 read with Section 37 of the Air Act. 
2 (2006) 6 SSC 383 
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must anticipate, prevent and attack the causes 
of environmental degradation. 

8. This Tribunal has applied the same 
principles in deciding matters before it in terms 
of Section 20 of the National Green Tribunal Act 
2010. 

9 to 12 xx.xx xx.xx xx.xx 

13. The action plan to be prepared in the States 
may be done by the Committee constituted by 
the Chief Secretary within one month from 
today as several Departments may be involved 
in the exercise. The final preparation of the 
action plan including its execution may be 
overseen by the Chief Secretary of the 
concerned State, along with the other connected 
major environmental issues of the States, such 
as pollution of river stretches, nonattainment 
cities in terms of air quality and solid waste 
management, utilization of treated sewage, 
covered by order of this Tribunal dated 
20.09.2018 in Original Application No. 
673/2018, News Item Published in 'The Hindu' 
authored by Shri. Jacob Koshy titled "More river 
stretches are now critically polluted: CPCB", 
order dated 08.10.2018 in Original Application 
No. 681/2018, News Item Published In 'The 
Times of India' Authored by Shri. Vishwa 
Mohan Titled "NCAP with Multiple Timelines to 
Clear Air in 102 Cities to be released around 
August 15", order dated 20.08.2018 in Original 
Application No. 606/ 2018, Compliance of 
Municipal Solid Waste Management Rules, 
2016 and order dated 2 7. 11.2018 in Original 
Application No. 148/ 2016, Mahesh Chandra 
Saxena Vs. South Delhi Municipal Corporation 
& Ors. The Chief Secretary will take meetings 
on all these issues once in three months 
(quarterly) and will forward Report to NOT by e­ 
mail." 

8. We may also note that on 16.01.2019, while considering 
the issue of compliance of Solid Waste Management 
Rules, 2016 and other Waste Management Rules in 
O.A. No. 606/ 2018, Compliance of MSW Rules, 2016, 
the Tribunal required the presence of the Chief 
Secretaries in person after monitoring the subjects 
mentioned in the said order which included polluted 
industrial clusters. 

9. Accordingly, the Chief Secretaries appeared before this 
Tribunal and filed their respective versions on the 
subject. They have been asked to take necessary steps 
to enforce the environment norms and furnish periodical 



reports to this Tribunal. The directions include 
monitoring of important environmental issues including 
the issue of polluted industrial clusters by a Central 
Monitoring Committee with representatives from the 
Central Government and the Chief Secretaries of the 
States, undertaking carrying capacity study of the 
areas where violation of environmental norms is 
established, training programme of the officers 
concerned with the enforcement of the environmental 
norms, preparation of annual environmental plan for the 
country giving status of gaps in compliance of 
environmental norms. 3 The Tribunal noted the private 
studies which may need to be verified assessing the 
number of deaths and diseases from pollution. 4 

"38. Death attributable to pollution to be 2.51 
million in 2015, highest in the world. Air pollution, 
the number of deaths in India from ambient air 
pollution was 1. 09 million, while deaths from 
household air pollution from solid fuels were 0. 97 
million. In the case of water pollution, 0. 5 million 
deaths were caused by unsafe water source, 
while unsafe sanitation caused 0.32 million 
deaths. Deaths from air pollution were a result of 
diseases such as heart disease, stroke, lung 
cancer, and chronic obstructive pulmonary 
disease (COPD). Pollution has been responsible 
for the most non communicable disease deaths. 
India ranks a dismal 110 of 149 countries on the 
Sustainable Development Index. With rapid 
urbanization, the country is facing massive waste 
management challenge. Over 377 million urban 
people live in 7,935 towns and cities and 
generate 62 million tonnes of municipal solid 
waste per annum. Only 43 million tonnes (MT} of 
the waste is collected, .1 .1 . 9 MT is treated and 31 
MT is dumped in landfill sites. An alarming 80% 
of India's surface water is polluted. Indian cities 
generate 10 billion gallons or 38 billion litres of 
municipal waste water every day, out of which 
only 29% of it is treated. 

40. In case extent of convictions for the 
environment related off enc es do not correspond to 
the extent of crime, paradigm shift in policies and 
strategies for implementation of law may need to 
be considered. Similarly, the mechanism for 
recovery of compensation may need to be revised 
on that pattern. Such review of policy cannot be 
left to the Local Bodies or the Pollution Control 
Boards but has to be at highest level in the State 
and further review at the national level. As noted 
in some of the studies, the ranking of the country 

·1 O.A 606/2018, order dated 17.05.2019, at para 27 
'1 Ibid 



in compliance of environmental norms needs to be 
brought to respectable higher position which may 
be possible only if there is change in policies and 
strategies for implementation of necessary norms 
at every level in right direction. The scale of 
compensation needs to be suitably revised so that 
the same is deterrent and adequate to meet the 
cost of reversing the pollution.'' 

10 xx xx xx 

11. During the hearing today, a copy of the letter dated 
17.05.2019 was handed over by the Learned Counsel 
for the CPCB, indicating the latest CEPI scores for 1 00 
polluted industrial areas/ clusters monitored during 
2018. The said scores are as follows: 

The CEPI Scores in descending order for Industrial 
Areas/Clusters monitored during 2018 

Sl. No. Name of Polluted Air Water Land * CEPI # Status of 
Industrial Areas (PIAs) Score Environment 

1. Tarapur(Maharash tra) 72.00 89.00 59.25 93.69 Ac_Wc_Ls 
2. Najafgarh-Drain basin 85.25 86.00 55.75 92.65 Ac_Wc_Ls 

including Anand 
Parbat, Naraina, Okhla, 
Wazirpur(Delhi) 

3. Mathura(Uttar 86.00 81.00 45.00 91.10 Ac_Wc_Ln 
Pradesh) 

4. Kanpur(Uttar Pradesh) 66.00 85.00 45.00 89.46 Ac_Wc_Ln 
5. Vadodara( Gujarat) 82.00 80.75 48.75 89.09 Ac_Wc_Ln 

-- 6. Moradabad(Uttar 76.00 71.50 68.75 87.80 Ac_Wc_Lc 
Pradesh) 

7. Varanasi- 67.50 80.00 39.63 85.35 Ac_Wc_Ln 
Mirzapur(Uttar 
Pradesh) 

8. Bulandsahar- 79.50 76.00 36.75 85.23 Ac_Wc_Ln 
Khurza(Uttar Pradesh) 

9. Gurgaon(Haryana) 70.00 80.00 36.75 85.15 Ac_Wc_Ln 
10. Manali (Tamil Nadu) 59.75 72.25 71.75 84.15 As_Wc_Lc 
11. Panipat(Haryana) 66.00 72.75 60.00 83.54 Ac_Wc_Lc 
12. Firozabad(Uttar 76.00 72.00 32.50 81.62 Ac_Wc_Ln 

Pradesh) 
-- 13. U dham Singh N agar 33.00 79.50 26.00 81.26 An_Wc_Ln 

(Uttarakhand) 
14. Jodhpur (Rajasthan) 67.00 66.00 65.00 81.16 Ac_Wc __ Le 
15. Pali (Rajasthan) 66.00 65.00 65.50 80.48 Ac_Wc_Lc 
16. Ankleshwar (Gujarat) 72.00 57.50 5] .00 80.21 Ac_Ws_Ls 
17. Gajraula Area(Uttar 71.00 70.00 45.00 80.14 Ac_Wc_Ln 

Pradesh) 
18. Vapi (Gujarat) 66.00 75.00 30.00 79.95 Ac_Wc_Ln 

- 19. Siltara Industrial Area 76.00 51.75 31.75 79.94 Ac_Ws_Ln 



(Chhattisgarh) 
20. Bhiwadi (Rajasthan) 66.50 71.00 44.75 79.63 Ac_Wc_Ln 

21. Vellore - North Arcot 49.00 75.00 35.75 79.38 An_Wc_Ln 
(Tamil Nadu) 

22. Sanganer Industrial 65.00 71.88 39.50 79.10 Ac_Wc_Ln 
Area (Rajasthan) 

23. Byrnihat (Assam) 67.00 70.50 39.50 78.31 Ac_Wc_Ln 
24. Peen ya( Karna taka) 41.00 66.00 70.00 78.12 An_Wc_Lc 
25. Jaipur (Rajasthan) 61.88 71.88 31.75 77.40 Ac Wc_Ln 

26. Surat (Gujarat) 46.00 68.25 56.00 76.43 An_Wc_Ls 

27. Chandrapur 75.00 23.75 23.75 76.41 Ac_Wn_Ln 
(Maharashtra) 

28. Agra(Uttar Pradesh) 60.00 66.88 47.00 76.22 Ac_Wc_Ln 

29. Pattancheru Bollaram 56.00 70.00 32.25 75.42 As_Wc_Ln 
(Telangana) 

30. Jalandhar (Punjab) 53.50 66.88 44.50 74.76 As_Wc_Ln 

31. Ludhiana (Punjab) 53.50 71.00 16.00 73.48 As_Wc_Ln 
32. Tiruppur (Tamil Nadu) 33.00 65.00 64.00 72.39 An_Wc_Lc 

33. Ghaziabad(Uttar 57.50 66.00 32.25 72.30 As_Wc_Ln 
Pradesh) 

34. Mettur (Tamil Nadu) 41.25 19.38 69.38 71.82 An_Wn_Lc 

35. KIADB Industrial Area, 52.00 66.00 28.25 70.99 As_Wc_Ln 
.Jigini, Anekal (Bengaluru) 

36. Vatva(Gujarat) 57.00 66.00 25.50 70.94 As_Wc_Ln 

37. Raipur (Chhattisgarh) 67.00 45.75 25.00 70.77 Ac_Wn_Ln 

38. Rajkot(Gujarat) 51.75 61.50 45.75 70.62 As_Wc_Ln 

39. Aurangabad(Maharasht 45.00 65.38 28.75 69.85 An_Wc_Ln 
ra) 

40. Dombivali 
.... 

62.00 63.50 27.25 69.67 Ac_Wc_Ln 
(Maharashtra) 

41. N ashik(Maharash tra] 56.50 60.00 42.00 69.49 As_Wc_Ln 

42. Batala (Punjab) 63.00 62.75 25.50 68.92 Ac_Wc_Ln 

43. Noida(Uttar Pradesh) 59.75 62.75 27.00 68.76 As_Wc_Ln 

44. Baddi(Himachal 63.00 63.75 19.75 68.26 Ac_Wc_Ln 
Pradesh) 

45. Vij aya wada(Andhra 60.50 49.25 38.75 68.04 Ac_Wn_Ln 
Pradesh) 

46. Bandel (West Bengal) 59.50 47.00 42.75 67.64 As_Wn_Ln 

47. Ramgarh(Jharkhand) 56.75 50.00 46.25 66.75 As_Ws_Ln 

48. Kukatpally (Telangana) 43.75 61.00 32.00 66.46 An_Wc_Ln 

49. lb-Valley (Orissa) 48.75 59.00 36.75 66.35 An_Ws_Ln 

50. Tuticorin (Tamil Nadu) 29.75 46.00 61.00 66.34 An_Wn_Lc 

51. Navi 56.00 63.00 16.00 66.32 As_Wc_Ln 
Mumbai(Maharashtra) 

52. Meerut(Uttar Pradesh) 52.00 65.00 6.00 66.09 As_Wc_Ln 

53. Parwanoo (Himachal 19.00 61.88 53.75 65.77 An_Wc_Ls 
Pradesh) 

54. Kala Amb(Himachal 17.00 64.00 27.75 65.70 An_Wc_Ln 
Pradesh) 
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55. Bidar(Karnataka) 31.00 60.00 45.50 65.64 An_Wc_Ln 

56. Durgapur (West 62.50 43.50 18.75 65.56 Ac_Wn_Ln 
Bengal) 

57. Aligarh(Uttar Pradesh) 56.25 61.88 11.88 64.42 As_Wc_Ln 

58. Hajipur(Bihar) 57.50 41.13 39.25 64.36 As_Wn_Ln 

59. Hazaribaghj.Jharkhand] 61.00 20.00 41.00 64.20 Ac_Wn_Ln 

60. Coimbatore (Tamil 47.25 53.75 45.25 63.64 An_Ws_Ln 
Nadu) 

61. Singrauli (UP & MP) 45.00 57.25 27.75 62.59 An_Ws_Ln 

62. Cuddalore (Tamil Nadu) 25.00 58.25 41.25 62.56 An_Ws_Ln 
- 

63. Faridabad(Haryana) 55.25 53.75 28.75 62.17 As_Ws __ Ln 
64. Bhavnagar (Gujarat) 61.00 15.50 15.50 61.94 Ac_Wn_Ln 

65. Howrah (West Bengal) 60.50 20.00 16.00 61.76 Ac_Wn_Ln 

66. Paradeep (Orissa) 43.00 57.50 17.00 60.61 An_Ws_Ln 

67. Erode (Tamil Nadu) 34.13 47.00 52.75 60.33 An_Wn_Ls 
68. Saraikela (Jharkhand) 57.75 17.50 34.00 60.26 As_Wn_Ln 

69. Kattedan(Telangana) 42.25 50.75 45.25 60.17 An_Ws_Ln 
70. Dhanbad(Jharkhand) 43.00 57.50 12.50 59.78 An_Ws_Ln 

71. Indore (Madhya 18.50 56.88 20.75 58.53 An_Ws_Ln 
Pradesh) -- 

72. Bhadravati(Karnataka) 45.00 52.00 30.00 58.48 An_Ws_Ln 
- 

73. Mandideep (Madhya 56.00 55.25 10.00 58.43 As_Ws_Ln 
Pradesh) 

74. Mangalore (Karnataka) 15.00 54.50 54.25 58.20 An_Ws_Ls 
75. Baraj amdaf.Iharkhand) 51.88 25.63 46.75 57.64 As_Wn_Ln 

76. Korba (Chhattisgarh) 43.75 17.75 54.00 57.57 An_Wn_Ls 

77. Ahmedabad(Gujarat) 53.50 48.50 16.00 57.11 As_Wn_Ln 

78. Haridwar (Uttarakhand) 50.75 52.38 13.75 55.70 As_Ws_Ln 
79. Asansol (West Bengal) 54.00 16.25 13.75 55.03 As_Wn_Ln 

80. Chem bur(Maharash tra) 52.25 50.75 10.00 54.67 As_Ws_Ln 

81. Morbi (Gujarat) 51.00 47.25 14.00 54.24 As_Wn_Ln 

82. Mandi Govindgarh 23.75 53.75 1.50 53.91 An_Ws_Ln 
(Punjab) 

83. Raichur(Karnataka) 32.75 47.88 32.50 53.42 An_Wn_Ln 
84. West 51.88 25.88 11.25 53.28 As_Wn_Ln 

Singhbhum(Jharkhand 
) 

85. Greater Kochin 47.38 35.88 29.50 52.94 An_Wn_Ln 
(Kerala) 

86. Pimpari- 52.00 6.25 5.25 52.16 As_Wn_Ln 
Chinchwad(Maharash tr 
a) 

- 

87. Gwalior (Madhya 50.00 43.13 7.75 51.67 As_Wn_Ln 
Pradesh) 

88. Junagarh (Gujarat) 47.00 25.00 35.00 51.64 An_Wn_Ln 

89. Jajpur (Orissa) 43.50 26.25 41.25 49.62 An_Wn_Ln 

90. Nagda-Ratlam 12.00 47.00 28.00 48.78 An_Wn_Ln 
(Madhya Pradesh) 



91. Jamshedpur(Jharkhan 46.00 19.25 
d) 

20.25 48.10 An_Wn_Ln 

92. Ma~ad(Maharashtra) 41.00 35.75 29.00 47.12 An_Wn_Ln 

93. Bhillai-Durg 43.00 32. 75 
(Chhattisgarh) 

19.75 46.69 An_Wn_Ln 

94. Angul Talchar (Orissa) 44.75 13.25 23.00 46.43 An_ Wn_Ln 

95. Hal~a (West Bengal) 45.00 35.00 3.75 45.72 An_Wn_Ln 

96. Vislfakhapatam 
(Anijhra Pradesh) 

27.25 12.75 42.75 44.74 An_Wn_Ln 

97. DeJas (Madhya 
Pradesh) 

28.00 31.63 31.75 37.79 An_Wn_Ln 

98. .Jhar suguda (Orissa) 
n 

36.00 21.50 8.75 37.20 An_Wn_Ln 

99. Digboi (Assam) 23.50 25.25 6.50 26.39 An_Wn_Ln 

100 Pithampur (Madhya 
Pradesh) 

13.50 19.50 6.75 20.23 An_ Wn_Ln 

1 
2. Question for consideration is whether mere making of 
action plans obviates the requirement of enforcing the 
law. Continued polluting activities are criminal offences 
under the law of the land. The rule of law requires 
prohibiting such activities to5 safeguard the 
environment and the innocent victims. 6 

13. The answer has to be in the negative. Once the 
industrial clusters have been notified as polluting, while 
action plans may certainly be prepared, the polluting 
activity, which is a criminal offence, cannot be allowed 
to be continued. The essence of rule of law is that no 
activity which is against the law is allowed to continue 
and the person violating the law is punished according 
to law. 7 Thus merely requiring improvement does not 
obviate the need for punishing the law 
violators/ polluters; stopping polluting activity and 
recovering compensation for the damage already 
caused so as to recover the cost of restoration8 is the 

5 Under Section 5 of the EPA Act, Section 3 lA of the Air Act and Section 33A of the Water Act, the 
power of Board to give directions includes the power to direct the closure, prohibition or regulation 
of any industry, operation or process; or the stoppage or regulation of the supply of electricity or 
water or any other service. 
" https://www.thelancet.com/journals/ lanplh/ article/PIIS2542-5 l 96( 18)30261-4 /full text stating 
1.24 million deaths in India in 2017, which were 12·5% of the total deaths, were attributable to air 
pollution, including 0.67 million from ambient particulate matter pollution and 0.48 million from 
household air pollution. 7 Goa Foundation Vs. Union of India and Ors., (2014) 6 SCC 590, at para 
72-75,the Supreme Court noted the power that rests with the Pollution Control Board under 
Section 31 A of the Air Act and Section 33 A of the Water Act and directed that the authorities 
should take stringent actions in line with these power in cases of polluting industries. 8 Tirupur 
Dyeing Factory Owners Association Vs. Noyyal River Ayacutdars Protection Association & Ors., 
(2009) 9 SCC 737, in paras 26, 27, 33 & 34, the Supreme Court emphasis on developmental 
activities to be such that it does not compromises with the ability of the future generation to meet 
their needs and in this regard, authorities are to take into consideration the macro effect of wide­ 
scale land and environmental degradation caused by absence of remedial measures. 
7 Goa Foundation Vs. Union of India and Ors., (2014) 6 SCC 590, at para 72-75,the Supreme 
Court noted the power that rests with the Pollution Control Board under Section 31 A of the Air 
Act and Section 33 A of the Water Act and directed that the authorities should take stringent 
actions in line with these power in cases of polluting industries. 
8 Tirupur Dyeing Factory Owners Association Vs. Noyyal River Ayacutdars Protection Association 
& Ors., (2009) 9 sec 737, in paras 26, 27, 33 & 34, the Supreme Court emphasis on 



mandate of law. This having not been done, the 
Tribunal is under a duty to direct the statutory 
regulators to perf arm their functions and take steps 
forthwith for stopping polluting activities, initiating 
prosecutions against the polluters and assessing and 
recovering compensation from such identified polluters 
at least for five years which is the period specified 
under Section 15(3) of the National Green Tribunal Act, 
2010. 

14. We reiterate that economic development is not to be at 
the cost of health of the public and in violation of law of 
the land. Unless the polluting industries tackle the 
problem they have created, their operations have to be 
stopped/ suspended. 9 Reference may be made to the 
judgement in the case of Indian Council for Enviro Legal 
Action & Ors. Vs. Union of India & Ors.:10 

"Respondents 4 to 8 have earned the dubious 
distinction of being categorised as "rogue 
industries". They have inflicted untold misery 
upon the poor, unsuspecting villagers, de-spoiling 
their land, their water sources and their 
environment - all in pursuance of their private 
profit. They have forfeited all claims of any 
consideration by this Court. Accordingly, we 
herewith order the closure of all plants and 
factories of Respondents 4 to 8 located in Bichhri 
village. The RPCB is directed to seal all 
factories/ units/ plants of the said respondents 
forthwith." 

15. We may note that this Tribunal has dealt with cases of 
industrial pollution and exercising its jurisdiction under 
Sections 14, 15 and 20 of the NGT Act, 2010 directed 
the regulatory authorities to prohibit polluting activities, 
prosecute the polluters and assess and recover 
compensation. In the case of Morbi Industrial Cluster, 11 
which ranks at 81 based on its CEPI score, (where air 
pollution is critical though overall index places it in 
OPA), the Tribunal noted the air quality as shown in the 
inspection report furnished in the said case, to be as 
follows: 

developmental activities to be such that it does not compromises with the ability of the future 
generation to meet their needs and in this regard, authorities are to take into consideration the 
macro effect of wide-scale land and environmental degradation caused by absence of remedial 
measures. 
9 M.C Mehta (Badkhal and Surajkund Lakes Matters) vs. Union of India & Ors., (1997) 3 SCC 715 
at para 10 & 11, where the Supreme Court prohibited any construction activities around the said 
lakes on account of precautionary principle to protect these lakes; Vellore Citizens Welfare Forum 
Vs. Union of India & Ors., (1996) 5 SCC 647 at para 9, where the Supreme Court discussed the 
rights guaranteed under Article 21 of the Constitution of India and directed that all tanneries 
which have not obtained the consents will be not reopened and that no new tanneries will be 
permitted to be open in the prohibited area. 
10 (1996) 3 sec 212 at para 70. 
11 Order dated 06.03.2019 in Original Application No. 20/2017 (WZ), Babubhai Ramubhai Saini 
Vs. Gujarat Pollution Control Board & Ors. 
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"Ambient Air Quality Status: As per National Green 
Tribunal committee report average ambient air quality (7 
Stations} monitored PM 10 = 552. 66 µg/ m3, PM2. 5 = 
289.61 µg I m3, SO2 = 152.81 µg /m3. Compared to 
that, Average ambient air quality monitored (4 Stations} 
in last 3 months (Aug- 18 to Nou-I 8) is PM 10 = 199.1 µg 
I m3, PM2. 5 = 60. 6 µg I m3. Though not meeting with 
standards, this shows improvement in air quality of 
MorbiWankner Region." 

16. Since the industries in the said area were operating in 
violation of Air Act, having adverse consequences on 
health and environment, applying the Sustainable 
Development and Precautionary principles, the Tribunal 
directed· the GPCB to close all the coal gasifier 
industries and take steps for prosecution of such 
industries which violated the law and recover 
compensation for the damage to the public health to be 
assessed by a Joint Committee of GPCB, CPCB and 
NEER!, taking into account the cost of restoration of the 
environment and the element of deterrence.12 

1 7. The Tribunal observed: 

"22. Purpose of economic development in any 
region is to provide opportunities for improved 
living by removing poverty and unemployment. 
While industrial development invariably creates 
more jobs in any region, such development has to 
be sustainable and compliant with the norms of 
environment. In absence of this awakening or 
tendency for monitoring, industrialization has led 
to environmental degradation on account of 
industrial pollution. It is imperative to ensure that 
steps are taken to check such pollution to uphold 
statutory norms. Adequate and effective pollution 
control methods are necessary. 

23. We may also note that as per data compiled 
by the CPCB Morbi Wankaner is one of the 
polluted industrial clusters. Vide order dated 
13.12.2018 in Original Application No. 
1038/ 2018, this Tribunal considered the subject 
matter of critically polluted industrial clusters and 
directed preparation of action plans by the 
respective States for remedying the situation. 

24. Even though, this area is polluted but not 
'critically polluted', the same may not be covered 
by the said order, but the fact remains that there 
is high amount of pollution as shown by the latest 
report of the GPCB quoted above in para no. 13. 

12 Order dated 06.03.2019 in Original Application No. 20/2017 (WZ), Babubhai Ramubhai Saini 
Vs. Gujarat Pollution Control Board & Ors 
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PM 10 is equal to 552. 66 and PM2. 5 is equal to 
289. 61. Stringent measures are, thus, required in 
the interest of protection of environment and 
public health. 

25. Accordingly, we allow the applications and 
direct the GPCB to close all coal gasifiers 
industries and units operating with the help of 
coal gasifiers without prejudice to such units 
switching over to non-coal gasifiers or PNG or 
technology consistent with the above report. The 
GPCB must initiate immediate steps for 
prosecution of the industries which have operated 
in violation of law and recover compensation for 
causing damage to the environment and public 
health. This amount may be assessed by a 
Committee with representatives of CPCB, GPCB 
and NEER!. The CPCB will be the nodal agency 
for coordination and compliance. The Committee 
may suggest restoration plan." 

18 to 21 xx xx xx 

22. In view of water pollution caused by 
absence/ dysfunctional CETPs/ ETPs/ STPs, the Tribunal 
has, in the case of Aryavart Foundation Vs. Ml s Vapi 
Green Enviro Ltd. & Ors, 13 directed all defaulting 
industries, other than green and white category, 
connected with CETP, to make deposits with the CPCB 
towards interim environmental compensation, pending 
assessment of actual compensation and further action14 

(i) Large Industries - Rs. 1 crore each 
(ii) Medium Industries - Rs. 50 Lakhs each 
(iii) Small Industries - Rs. 25 Lakhs each 

23. In the present case, in view of massive exercise 
already done by CPCB, it is not necessary to 
require any further verification about the 
existence of pollution in the said PIAs. The Tribunal 
can direct that the polluting activities cannot be allowed 
to continue till adequate measures are taken as the 
Tribunal is bound to apply the <Sustainable 
Deuelopmerit'!> 'Precautionaru'!> and <Polluter Pays'17 

n O.A 95/2018, order dated 11.01.2019 
14 Para 55, of O.A 95/2018, order dated 11.01.2019 
15 M.C Mehta Vs. Union of India (1997) 2 SCC 353, where the Supreme Court of India held - The 
development of industry is essential for the economy of the country, but at the same time the 
environment and the ecosystems have to be protected. The pollution created as a consequence of 
development must be commensurate with the carrying capacity of our ecosystem. 
16 M.C Mehta vs. Union of India & Ors., (2009) 6 SCC 142, at para 23, 30 & 46, the Supreme 
Court addressed the issue of wide threat to forest ecology vis-a-vis the mining activities in the 
Aravalli hills and explained that it is important to evoke the precautionary principle to impose 
complete ban on mining in the Aravalli Range in state of Haryana 
17 Indian Council for Enviro Legal Action & Ors. Vs. Union of India & Ors., (1996) 3 SCC 212 Para 
16, Vellore Citizens Welfare Forum Vs. Union of India & Ors. (1996) 5 SCC 647 Para 12-18 - 
holding that "Polluter Pay" principle is 'accepted principle and part of environmental law of the 
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principle under Section 20 of the National Green 
Tribunal Act, 201 0 to protect the environment and the 
victims. The statutory regulatory bodies can be 
required to straightaway identify the particular 
industrial units in the said PIAs that are causing 
pollution, particularly those units which fall 
under the red and orange category and take 
action against them by way of closing the 
polluting activity, initiating prosecution and 
assessing and recovering compensation. Pending 
such assessment, interim compensation may be 
recovered on the scale adopted by this Tribunal in 
the case of Vapi industrial area.18 

24. CPCB has compiled data of industrial clusters which 
are polluting in terms of air, water and other norms 
together. Under the law, even air pollution or water 
pollution or other pollution, are independent offences. 
The sustainable development and precautionary 
principle require any polluting activity to be prohibited 
and compensation recovered for damage caused from 
polluters. If there is air pollution, actionable under the 
Air Act, even if there is no violation of Water Act or EPA 
Act, such pollution cannot be ignored. There has to be 
prosecution, stopping of polluting activity and recovery 
of compensation for restoration of the environment. We 
have seen that even when norms of air, water and other 
pollution are being violated, prosecution, stopping of 
polluting activities and recovery of compensation is not 
taking place for which there is no justification. Likewise 
action to prohibit polluting activity, initiating 
prosecution and recovery of compensation is 
required not merely for the PIAs based on 
violation of norms under all the heads, but also 
for areas where air, water or other pollution is 
found individually. Thus areas not covered by 
PIAs are also required to be governed by our 
directions for enforcing the law by way of 
stopping polluting activity and taking other steps. 
The fact that such pollution is taking place is 
evidenced by there being acknowledged pollution 
in the form of 351 polluted river stretches.19 and 
102 non-attainment cities:»? 

25. CPCB must compile data of polluted industrial areas not 
confined to more than one parameters as is now being 

country, even without specific statute. M.C Mehta Vs. Union of India & Ors., W.P (C) No. 
13029/2015 order dated 24.10.2017 of the Supreme Court of India., O.A 95/2018, order dated 
11.01.2019 & O.A No. 593/2017, order dated 03.08.2018: The Tribunal directed CPCB to take 
penal action against those accountable for failure in setting up CETPs/STPs/STPs and to recover 
compensation for damage to the environment. 
18 Supra 15 
19 O.A. 673/2018, News Item Published in 'The Hindu' authored by Shri. Jacob Koshy titled "More 
river stretches are now critically polluted: CPCB", Order dated 20.09.2018 
20 O.A. 681/2018, News Item Published In 'The Times of India' Authored by Shri. Vishwa Mohan 
Titled "NCAP with Multiple Timelines to Clear Air in 102 Cities to be released around August 15" 
order dated 08.10.2018 
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done, but also with respect to polluted areas based on 
water, air or other pollution individually. Compiling data 
for categorizing areas as polluted areas based on water 
pollution alone, or air pollution or other pollution alone 
may be a step in the right direction. Let this be now 
done in the next three months, with the assistance of 
State PCBs/ PCCs or other experts. In this regard we 
may note that dealing with the industrial water 
pollution, this Tribunal directed the CPCB to compile its 
monitoring report with reference to 97 CETPs installed 
in different states as this was linked to 100 PIAs also.21 

26. Needless to state that there is no right to carry on 
business in violation of pollution norms and right of 
statutory authorities is coupled with duty. Such right, 
does not carry any unlimited discretion of not taking 
action when pollution norms are violated. 

27. In view of the material compiled by the CPCB, with 
the assistance of SPCBs/PCCs, in respect of 
polluted industrial areas, where action is not 
being taken by statutory authorities, the Tribunal 
has to exercise its jurisdiction of directing 
performance of statutory functions and duties by 
the State boards/committees, following similar 
direction by the Apex Court.22 

28. Accordingly, we direct the CPCB in coordination 
with all State PCBs/PCCs to take steps in exercise 
of statutory powers under the Air (Prevention and 
Control of Pollution) Act, 1981, Water (Prevention 
and Control of Pollution) Act, 1974, Environment 
(Protection) Act, 1986 or any other law to prohibit 
operation of polluting activities in the said CPAs 
and SPAs within three months and furnish a 
compliance report to this Tribunal. The Central 
Pollution Control Board, in coordination with the 
State Boards/PCBs may make assessment of 
compensation to be recovered from the said 
polluting units for the period of last 5 years, 
taking into account the cost of restoration and 
cost of damage to the public health and 
environment and the deterrence element. The 
scale of deterrence may be related to the period 
and the frequency of defaults. Such other factors 
as may be found relevant may also be taken into 
account. No further industrial activities or 
expansion be allowed with regard to 'red' and 

21 O.A No. 593/2017, order dated 19.02.2019, Paryavaran Suraksha Samiti & Anr. Vs. Union of 
India & Ors. 
22 M.C Mehta (Calcutta Tanneries' Matter) Vs. Union of India & Ors., (1997) 2 SCC 411, at para 
1 7, the Supreme Court directed the Board to take action against defaulting tanneries which, 
including those which had not complied with the conditions under Water Act as mentioned in 
their consents. In M.C Mehta Vs. Union of India & Ors., (2004) 6 sec 588, paras 37,48, 517 69, 
the Supreme Court passed direction on closure of industrial units which were illegally operating 
and were in violation of the Master Plan 



'orange' category units till the said areas are 
brought within the prescribed parameters or till 
carrying capacity of area is assessed and new 
units or expansion is found viable having regard 
to the carrying capacity of the area and 
environmental norms. Pending assessment of 
compensation, interim compensation be recovered 
at the scale adopted by this Tribunal in the case 
of Vapi Industrial area as mentioned in para 22 
above. 

29. We further direct CPCB, with the assistance of 
SPCBs/PCCs or other experts, to compile 
information with regard to polluted industrial 
areas based on water pollution norms separately, 
air pollution norms separately and other pollution 
norm separately and notify such information on 
public domain within three months. On 
completing this exercise, action against identified 
individual polluters may be initiated on the same 
pattern on which direction have been issued in 
para 28 and furnish a report to this Tribunal in 
this regard also, before the next date. 

30xx xx 

31. Thus, while CPCB was to compile data separately 
with reference to different type pollution in 
addition to comprehensive pollution, the State 
Boards /Committees or other regulatory bodies 
were to take action against the polluters in the 
said areas where data already compiled 
established existence of pollution so that load of 
pollution could be brought down for compliance of 
law and for protection of environment and 
health." 

5. The above order was clarified vide order dated 23.08.2019 as follows:- 

« 10. What the Tribunal has directed is inter alia 
to "identify the particular industrial units in 
the said PIAs that are causing pollution, 
particularly those units which fall under 
the 'red' and 'orange' category and take 
action against them by way of closing the 
polluting activity, initiating prosecution and 
assessing and recovering compensation" 9. 
No ground whatsoever has been shown to 
review the said direction. Further direction 
of the Tribunal is that "No further industrial 
activities or expansion be allowed with 
regard to 'red' and 'orange' category units 
till the said areas are brought within the 
prescribed parameters or till carrying 
capacity of area is assessed and new units 



or expansion is found viable having regard 
to the carrying capacity of the area and 
environmental norms." 10 Objection to this 
direction is that there may be 'red' or 
'orange' category units which may not in 
any manner add to the pollution. If it is so, 
all that is required is to determine viability 
of such units on 'Precautionary' principle by 
an appropriate mechanism. Reasons for 
doing so are that the area as per data 
available is polluted and 'red' and 'orange' 
category have higher potential for pollution. 
There is no absolute bar to such units being 
set up· if they are found to be viable. This 
clarification should take care of any 
possible apprehension that the order of the 
Tribunal will obstruct any legitimate 
industrial activity. The MoEF&CC can 
forthwith devise an appropriate mechanism 
to ensure that new legitimate activity or 
expansion can take place after due 
precautions are taken in the areas in 
question by 'red' and 'orange' category of 
units. 

11. Coming to the apprehension of the CPCB, it 
is clear from paras 28 and 32 of the order 
reproduced above that action has to be 
taken only against polluting activities. If 
any unit is compliant with the norms, such 
unit is not affected. There is no basis for 
apprehension that compensation may have 
to be paid twice. The provisions of Air Act, 
Water Act and EPA Act and the rules or 
other environment norms are to be enforced 
not only against the industrial units but 
also against every polluting activity 
whether the same has already been set up 
or is yet to be set up in terms of provisions 
of the law in question. This being the 
undisputed legal position, no further 
clarification remains necessary." 

6. Status report dated O 1.11.2019 has been filed by the CPCB as follows: 

"2. 0 Action taken by CPCB 

Actions taken for complying Hon'ble NGT orders in the 
matter of OA No. 1038/ 2018 are as follows: 

• Since CEPI report including CEPI score, 
industrial areas covered under CPA & SPA, list of 
critical pollutants in CPA & SPA etc. is under 
consideration of MoEF&CC, CPCB requested 
MoEF&CC vide letter dated 9/ 9/ 2019 seeking 



approval to share the information with SPCBs 
(Annexure VJ. 

• To comply point no. (i) to (iii) of order dated 
10/ 7I2109, CPCB requested all concerned 
SPCBs/ PCCs vide letter dated 23/ 9/ 2019, to 
ensure that environmental surveillance mechanism 
is in place particularly in polluted industrial areas 
and steps taken against polluting activities not­ 
complying with prescribed norms (Annexure-VI). 
Further, CPCB requested all concerned 
SPCBs/ PCCs uide letter dated 25/ 10/ 2019, to 
provide the updated status on the action taken for 
compliance of Hon'ble NGT Order (Annexure-VII). 

• To comply point no. (iv) of the order dated 
10/7/2019, CPCB compiled information with 
regard to polluted industrial areas based on 
water pollution norms separately, air pollution 
norms separately and ground water pollution 
norm separately and the list was submitted to 
MoEF&CC on 26/ 9/ 201 9 for consideration and 
approval. 

• To comply point no. (iii) of the order dated 
23/8/2019, CPCB has requested MoEF&CC vide 
letters dated 13/9/2019 and 3/10/2019 to 
devise an appropriate mechanism to ensure that 
new legitimate activity or expansion can take 
place after due precautions are taken in the areas 
in question by Red and Orange category of units 
and circulate to SPCBs/ PCCs for implementation 
(Annexure-VIII & IX). 

• MoEF&CC vide letter dated 9/ 10/ 2019 asked 
CPCB to hold a consultation meeting with 
stakeholders to finalise mechanism. Accordingly, a 
meeting was organised with concerned 
stakeholders to consult draft mechanism prepared 
by MoEF&CC for environmental management of 
Critically Polluted Areas (CPAs) and Severely 
Polluted Areas (SPAs) and consideration of projects 
listed in Red & Orange categories in those areas. 
The minutes of the meeting along with mechanism 
evolved after consultation with stakeholders were 
sent to MoEF&CC vide letter dated 18/10/2019 for 
necessary action. 

• MoEF&CC vide letter dated 24/ 10/ 2019 
asked CPCB to share the mechanism with the 
State / UT Gouts. and SPCB/ PCCs for 
implementation (Annexure-X). Accordingly, CPCB 
vide letter dated 25/ 10/ 2019 communicated the 
mechanism to the concerned State I UT Gouts. and 
SPCB/ PCCs for necessary action (Annexure-XI). 
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MoEF&CC also asked CPCB that report regarding CEPI 
and EPI assessment study may be put up to Ministry 
for further deliberation, which has been done 
(Annexure-XII). " 

7. Mechanism circulated by the CPCB by letter dated 24.10.2019 proposes 

environmental management of CPAs and SPAs and the mitigation 

measures proposed. 

8. As already noted, while every mitigation measures must be taken, this 

cannot be ground not to take any legal action for violation of law. The 

status report does not refer to compliance of directions for taking coercive 

measures for enforcement of the Air Act, the Water Act and the EPA Act 

by prohibiting operation of polluting activities and assessing and 

recovering compensation on 'Polluter Pays' principle, including interim 

compensation of which scale was specified in the said order. 

9. In view of the above, since the data compiled so far shows increasing 

trend of air, water and soil pollution, meaningful action must result in 

reversing such trend and the violators of law cannot be allowed to have a 

free run at the core of environment and public health. Inaction by the 

statutory authorities is also at the cost of Rule of Law which is the 

mandate of the Constitution and is necessary for meaningful enforcement 

of legitimate constitutional rights of citizens and basic duty of a welfare 

State under the Constitution. 

10. We may note the observation of the Hon'ble Supreme Court in the subject 

of accountability of authorities for failing to discharge their duties. In 

M.C. Mehta v. UOI & Ors., W.P Civil No. 13029 / 1985 vide order dated 04.11.2019, the 

Honble Supreme Court observed: 



" ..... Obviously, it is um: larqe that the Staie 
Governments, Government of NCT of Delhi and civic 
bodies have miserably failed to discharge their 
Li.ability as per the directive principles of State Policy 
which have found. statutory expression, they are 
being made statu.t.ory mockery and also the 
directions of this Court and High Courts in this 
regard are being violated with impunity . 

. . . . Time has rome when u,e have to fix the acccuntabilitu 
for this kind of situation which has arisen and is destroying 
right to life itself in gross violation of Article 21 of the 
Constitution. of Indi.a 

.... Everybody has to be answerable including the top 
state machinery percolating down to the level of 
gram panchayat The very purpose of giving 
administration power up to the panchayat level is 
that there has to be proper administration. and there 
is no room for such activities. The action is clearly 
tortuous one and is clearly punishable under statutory 
provisions, besides the violation of the Court's order." 

In Techi Tagi Tara vs. Rajendra Singh Bhandari and 
Ors., (2018) 11 SSC 734, it was observed: 

"2 There can be no doubt that the protection and 
preseroation of the erwironment is extremely vital for 
all of us and unless this responsibility is taken very 
seriously, parti.cu1arly by the St.ate Governments and 
the SPCBs, u,e are inviting trouble that will have adierse 
consequences for future generations. Issues of sustainable 
development, public trust and intergenerational equity are 
not mere catch uords, but are concepts of great importance 
in environmental .jurisprudence. 

4. One of the principal. attributes of qcod governance is the 
establishment of viable institutions compnsmq 
professionnlly competent persons and the strengthening of 
such institutions so that the duties and responsibilities 
conferred on them are performed uith dedication and 
sincerity in public interest This is applicable not only to 
administrative bodies but more so to statutnry authorities­ 
more so, bemuse statutory authorities are the creation of a 
!.aw made by a competent legisl.ature, representing the will 
of the people." 

11. The Tribunal has thus no option except to reiterate that meaningful 

action has to be taken by the State PCBs/PCCs as already directed 

and action taken report furnished showing the number of identified 

polluters in polluted industrial areas mentioned above, the extent of 



closure of polluting activities, the extent of environmental 

compensation recovered, the cost of restoration of the damage to the 

environment of the said areas, otherwise there will be no meaningful 

environmental governance. This may be failure of rule of law and 

breach of trust reposed in statutory authorities rendering their 

existence useless and burden on the society. On default, the Tribunal 

will have no option except to proceed against the Chairmen and the 

Member Secretaries of the State PCBs/PCCs by way of coercive action 

under Section 25 of the National Green Tribunal Act, 2010 read with 

Section 51 CPC. Such action may include replacement of persons 

heading such PCBs/PCCs or direction for stopping their salaries till 

meaningful action for compliance of order of this Tribunal. The 

Tribunal may also consider deterrent compensation to be recovered 

from the State PCBs/PCCs. Such action taken reports strictly in 

terms of law and order of this Tribunal ref erred to above may be 

furnished by the State PCBs/PCCS on or before 31.01.2020 to the 

CPCB. The CPCB may prepare a tabulated analysis of the same and 

file a consolidated report before this Tribunal before February 15, 

2020 by email at judicial-ngt(c1;.gov.in. The CPCB may also revise its 

mechanism for expansion and new activities by red and orange 

category of industries in critically/ severely polluted areas consistent 

with the spirit of the earlier orders of this Tribunal and principles of 

environmental law to bring down the pollution load and ensure that 

activities do not further add to such load. 

12. A copy of this order may be communicated by the CPCB to all the 

State PCBs/PCCs forthwith. 



List for further consideration on 04.03.2020. CPCB may provide its 

assessment reports on the subject to the concerned SPCBs/PCCs. 
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